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LEGISLATIVE ASSEMBLY
Tuesday, 28th March, 1944,

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Cf;ck, Mr. President (The Houourable Sir Abdur Rahim) in the
Chetir,

MEMBER SWORN:

Mr. Nivarty Sundaresan, M.L.A. (Government of India: Nominated
Official).

STARRED QUESTIONS AND ANSWERS.

(a) ORAL ANSWERS,
CLASSIFICATION OF ABORIGINES IN AGENcY Traots.

852. *Mr. K. S. Gupta: (a) Will the Honourable the Home Member please
stae if it is a fact that all the people living® in certain areas called Agency
{Mcts are known as aborigines?

(b) Are they treated as scheduled classes different from Hindus?

(c) Is he aware that the religion of aboriginals in Peninsular India is of the
Hindu family? If so, what are the measures taken by the Government of
India to treat the aboriginals as Hindus for ail political purposes?

The Honourable Sir Reginald Maxwell: (a) No.

(b) Members of primitive tribes, whom apparently the Honourable Member
has in mind, are not ordinarily treated as scheduled castes.

(¢) T am not clear what exactly the Honourable Member has in mind.
Where however the Government of India has made special provision for primi-
tive tribes it is because of their social condition as primitive tribes, not because
of their religion.

Exemy PRiSONERS OF WAR IN INDIA.
1653. *Mr, Nabi Bux Iliahi Eux Bhutto: (a) Will the War Secretary be
pleased to state the number of enemy prisoners of war in India?
(b) What is the actual food consumption of these prisoners?

(¢) In view of the acute shortage of food in India, do Government propose to
remove these prisoners to some other country?

Mr. C. M. Trivedi: (a) 51,600 approximately.
(b) About 82 tons per day iucluding meat and vegetables.

(c) Several thousands have already been sent ex-India and thousands more
will be sent out shortly.

RATE oF INooME TAx FOR SOUTH AFRICAN (QFFICERS, SERVING IN INDIA.

1654. *Mr. Nabi Bux Illahi Bux Bhutto: (a) Will the Honourable the Finauce
Member be pleased to state the effect of the Indian rate of income-tax on army
officers from South Africa serving in this country?

(b) Are they subject to the same rate under the Indian Income-tax Act as
others? If not, why not?

(c) Do Government propose to lift all the facilities given to the South Africans
in the matter of income-tax?

" The Honourable Sir Jeremy Raisman: (a), (b) and (c). British Indian
income-tax is not at present being levied on army officers from the Dominion
of South Africa serving in this country in view of the smallness of the amount
involved, the fact that these oificers pay tax in South Africa on salary drawn
by them in this country and the absence of double income-tax relief arrange-

ments with thaty country. Government are, however, considering the with-
drawal of this exemption.

tAnswer to this question laid on the table, the questioner being absent.
(1617)



1618 LEGISLATIVE ASSEMBLY [28rE Mar. 1944

CLASSIFICATION OF AOCREDITED Pnslszgommrosnms WITH GOVERNMENT OF
LA.

1655. *Bhai Parma Nand: Will the Honourable Member for Information wnd
Broadcasting please state:

(8) if it is ‘& fact that accredited correspondents with the Government of
India have been classified according to their status in the profession and the
status of their newspaper; if so, what method has been prescribed to ascertain
these matters;

(b) if it is a fact that the accredited correspondents (shown in the statement
%o unstarred question No. 58 of the 23rd February, 1944) who were given accre-
ditation before 1941 are classed in B and those who were given accreditation
after 1941 are classed in A; if so, the reasons therefor; and if not so, what
the correct fact is, and who in class A and class B are respectively, together
with their date of accreditation;

(c) if it is a fact that more than one accredited correspondent of a news-
paper or of a news agency have been placed in class A; if so, the reasons therefor,
and if not so, what the correct fact 1s;

(d) whether the correspondents of all the four news agencies are placed in
¢lass A ; if not so, the reasons therefor, and

(e) whether Government now propose to cancel the classification, removing
t.he‘)diﬁerential treatment to their representatives at the centre; if not, why
not?

The Honourable Sir Sultan Ahmed: (a) Yes. The factors determining the
status of a newspaper are: it should be a newspaper as defined in the Post
Office Act; it should be publishedregularly at stipulated intervals; its influence
and circulation. The status of a News Agency is determined by the method of
distribution of its services, e.g., volume of telegraphic news service; the ceuntres
or the newspapers catered for; the percentage of publications secured,

(b) No, Sir. The second part of the question does not arise. As regards
the last part, a statement giving the required information is laid on the table
<of the House.

(c) Yes. News Agencies are allowed to have two correspondentg each, the
class privileges to which they are entitled being determined by their status,
in view of the wide range of news covered by them. Only one newspaper, the
Statesman, which has a Delhi and a Calcutta editor has been allowed two
correspondents as a special case,

(d) Correspondents of Associated Press of India, United Press of India and
Orient Press of India are given Category ‘A’ privileges. Correspondents of
National News Service are entitled to category ‘B’ privileges only. As regards
the reasons, the Honourable Member's attention is invited to the reply to part
(a) of this question.

(¢) No. Government are satisfied that the classification helps to place
representation of newspapers or news agencies at the headquarters of the Gov-
ernment of India on a more satisfactory basis and enables correspondents to
provide a more effective news service. '

Statement showing the names of accredited Press Correapondents at the headquarters of the Govern-
ment of India, the dates of their accreditation and the category of privileges accorded to them.

Catecory
of
Date of privileges
Names. Aecredita- to
tion. which
entitled.
Mcr. 8. N. Bhatnagar 4-3-32 A
Mr. Durga Das . 22.11-41 A
Mr. A. 8. Tvengar . 27-9-32 A
Mer. G. V. Krupanidhi 23.10-35 A
Mr. A. N. Kumar 18-4-37 A
Mr. B. Shiva Rao 31.5-35 A
Mr. M. Rov . 15-4-36 A
Mr. J. N. Bahni 8-11-40 A

+Answer to this question laid on the table, the

questioner being absent.
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Date of privileges

ames. Accredita. 0
N tion. which
entitled.
':r. .? i mﬁ&n A
'Bir Jsha Nat . . . . . .-
Ms. Bei Krishna Sharma - .t Tl 002 A
Mr. Hilal Ahmed Zubairi .. . . . . . . . 22-10-40 a
Mr. Z. A. Buleri - -. . . . . . . g-g::g a
Mr. Dharampal Gupta . . . . . . . . 26‘6-43 A
Mr. P. N. Bajpai . . . - . . . . . - A
Mr. J. K. Cow . . . . . . . 18-11-43 A
Mr. Mohd. Umar . . . . . . . . . %&m A
Dr. P. S. Lokanathan . . . . . . . . et s
Mr. D. G, Kulkyrni . . . . . . : 1-0:37 A
Dr. Lanka Sundaram . - . . . . . . -
Mr. C. L. Buri . . . . . . . . . 16-9-43 A
Mr J. N Shukls . . . . ..o 13-1-44 A
Mry Dharam Yash Dev . . . - . . . lg-fﬁ 2
{Mr. Syed Muhammad . . . . . . . - A A
+Mr, Aslam Siddigi . - . . . - . . . 17-1 a
*Mr, 8. N. Chopra . . . . - - . . - B
*Mr. Mubhammad Jafri . .. . - . . - B
Mr. R. Mudhavan Nair . . . - . - . . 29-7-41
Mr. Harishchandra . " . - - - - - . 10-3-43 B
Mr. A. C. Khoala . . . . . . . - . 1-2-36 B
Mr. Indra Prakash . . . . - " . . . 10-3-43 B
Mr. Somina Venkiah . . . . - . . . 16-11-43 B
+Mr. C. C. Joseph . - - . 15-3-44

* Date of accreditation is not available dus te destruction of old records.
1 Provisionally accredited. .

Pavcrry orF MusLiM OFFIOERS IN THE OFFICE oF CHIEF CONTROLLER OF SUPPLY.
AOCCOUNTS.

656. *Ehan Bahadur Shaikh Fazl-i-Haq Piracha: Will the Honourable_ the
Finance Member please state: . )

(a) whether it is a fact that there are only three Muslim Gazetted Officers,
“two Accountants and two Assistant Superintendents in the main office of the
Chief Controller of Supply Accounts out of the total strength of eighteen Gazetted
Officers, forty Accountants and five Assistant Superintendents, and that there
is no Muslim on these posts in the offices of the Controller of Supply Accounts
at Calcutta and Bombay and Controller of Food Acgounts, Delhi;

(b) whether it is a fact that major portion of the sanctioned posts in these
offices is on a temporary basis and hence the newly created posts should be filled
by the appointment of members of different communities in the proportion fixed
by the Government of India;

(c) whether it is a fact that a large number of officials have been appointed
in these offices by transfer of their services from other Accounts and Audit
Offices and by re-employment of pensioners; ) .

(d) if the reply to parts (a) to (¢) above is in the zffirmative, what steps
have been taken by the heads of these offices to secure adequate representation
-of Muslims in these services and grades, and whether any efforts have been made
to secure the services of experienced and qualified. Muslims from other Audit
Offices or by re-employment of Muslim pensioners; and

(e) whether it is not a fact that two Muslim"\Buperintendents have recently
been compelled to leave the service of the department owing to unsympathetic
‘reatment of Hindu Officers and one Muslim. Assistant Superintendent has
been reduced and one clerk has been dismissed on the ground that be had mis-
-appropriated Government money, and that a large number of Muslim clerks
have resigned their serviees? T ' T

The Honourable 8ir Jeremy Raisman: (a) I lay a statement on the table
gf\tha House giving details of the information sought by the Honourable Mem-
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(b) The reply to the first part is in the affirmative. As regards the latter
part, the orders with regard to communal representation apply to direct recruit-
ment only.

(¢) Yes. ) _

(d) Every effort is made to secure adequate representation of various com-
munitics in the services under the Chief Controller of Supply Accounts’ con-
trol. The Chief Controller of Supply Accounts hag made special efforts to obtain.
Muslim candidates by inserting advertisements in the press and by addressing,
letters to the Aligarh Muslim University and to the Heads of other Muslim.
educational institutions. Amonz the experienced officials transferred from-
other offices there are no less than 93 Muslims. Five Muslim Pensioners have:
been re-employed.

(e) No. The facts are not as stated by the Honourable Member.

Statement.
(a) No. The actual figures are :
Office of the Chief Controller of Supply Accounts..

Gazetted officers . 2 out of 17"
Superintendente . . . . . . . . . . Boutof4T
Assistant Superintendents . . . .. 13 out of 50+

Office of the Controller of Supply Accounts, Calouita.

Gazetted officers . . . . . . . . - . 1
Superintendents . . . . . . . . . . N
Assistant Superintendents . 4

Office of the Controller ;)f St:;;)ply Aocwnta, Bombay

Gazetted officers Nil..

Superintendents . . . . &

Assistant Superintendents . . . . . . - 2
Office of the Controller of Food Accounts, Delhi..

Gazetted officers . . . . . . . . . L:

Superintendents . . 2:

Assistant Superintendents 2:

Mr. Lalchand Navalrai: May I know if the other Universities, e.g., the-
Benares Hindu University, have also been informed?

The Honourable Sir Jeremy Raisman: No, Sir. Since the problem arises
from the inadequacy of minority communities, it is being pursued in this way.

Mr, Lalchand Navalrai: But if these are not available, then in that case,
the appointment should go to the Hindus, and will the: Honourable Member do-
it for that purpose? '

The Honourable Sir Jeremy Raisman: It is not neeessary to take speciak
measures in order to secure sufficient Hindu candidates.

SoEEDULED CASTES REGIMENTS..

657. *Mr. Piare Lall Kureel: (a) With reference to his. answer to my
unstarred question No. 103, dated 7th March, 1944, will the War Becretary.
be pleased to state which of the following Regiments consist entirely of the:
Scheduled Castes:

(i) the Mahar Regiment;

(i) the Chamar Regiment;

(ii) the 17th Dogra Regiment;

(iv) the 8rd Regiment; and

(v) the Bihar Regiment?

(b) Will he also Please state the number of Scheduled Caste Commissioned
gﬁ'ut;:ri (a1l ranks) in the regiments which consist entirely of the Schedule@

agtes”

Mr. O. M. Trivedi: (a) The Mahar and Chamar Regi i ire-
ly of Scheduted Cuota, (2) egiments consist entire

(b) The information asked for by the Honourable Member ig not readily
available, and, in view of the fact that it is not the policy of Government to-
make any distinction between various castes gnd creeds in the appointment
and posting of officers, T do not propose to collect the information:
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ScEEpULED CAsTE CoMMISSIONED OFFICERS.

- $B58. *Mr, Piare Lall Kureel: Will the War Secretary be pleased to state
the number of Scheduled Caste Commissioned Officers (all ranks) recruited in
the Indian Land Forces, Royal Air Force and the Royal Indian Navy during
the years 1942 and 19437

Mr. 0. M. Trivedi: I would refer the Honourable Member to the reply
.given to his unstarred question No. 104 on the 7th March, 1944.

SorEDpULED CASTES AND THEIR NoMiNaTioN T0 I. C. 8.

659 *Mr. Piare Lall Kureel: (a) Will€he Honourable the Home Member be
pleased to state whether Provincial Governments were asked to recommend
persons beionging to the Scheduled Castes for nomination to the Indian Civil
Servie: in the years 1942 and 19437 o

(b) 1f the answer to (a) above be in the affirmative, did Provincial Govern-
ments recommend Scheduled Caste persons for nomination to the Indian Civil
Service? If so, the action taken by the Government of India in the matter?

(c) Was any Scheduled Caste person selected for the 1.C.8. in the years 1942
.and 1943?. If not, why not?

The Honourable Sir Reginald Maxwell: (a) Yes. ) _

+ (b) In 1942 and 1948, five and two nominationg respectively were received
from the Provincial Governments. The nominees were interviewed by the
Federal Public Service Commisasion,

(¢) No Scheduled Castes candidate was nominated to the Indian Civil
‘Service in 1942 and 1943 as in the opinion of the Commission none of the candi-
.dates reached the standard required for appointment to the Indian Civil Service.
But in 1942 one reserved vacancy wag earmarked to be filled after the war by a
suitable Scheduled Castes candidate with war service if available. Moreover
in 1943 a Scheduled Castes candidate was selected for training in the Indian
«Civil Service Probationers’ Training Camp and he will be considered for nomi-
pation on the basis of the results of the final examination in the Dehra Dun
Probationary Course in 1944,

Mr. Lalchand Navalrai: May I know from the Honourable Member what
is the proportion that is to be given to the Scheduled castes according to the
‘Government resolution ?

The Honourable Sir Reginald Maxwell: Eight and one third per cent. of the
wacancies are reserved.

ScHEDULED CASTES AND THRIR NoMINATION TO L. C. S.

6680. *Mr. Piare Lall Eureel: Will the Honourable the Home Member be
$leased to state whether the Government of India have asked the Provincial
Governments to recommend the Scheduled Caste candidates for r.cmination to
the Indian Civil Service this year? If not, why not? :

The Honourable Sir Reginald Maxwell: The Honourable Member’'s attention
is invited to the Home Department Press Communique, dated the 19th Decem-
ber, 1942. The Secretary of State has decided that recruitment to the Indian
Civil Service should be suspended for the period of the war after the January
-examination of 19048 and all vacancies should be held in reserve for war service -
ccandidates.

Press Communique,

‘With a view to attracting young men of a suitable type for Emergency Commissions in
‘the Defence forces and in order o ensure that such men were ndt placed at a disadvantage
~<compared with ihose ‘who sought ¢ivil employment, it was announced in March, 1941 that
50 per cent. of the annual vacancies in the I. C. B. and the I. P. would be left unfilled with
& view to their being available after the war for candidates with approved ‘‘war service’.

The Secretary of State has now decided that all vacancies in the I. C. S. and the I. P.
abkould, after the Januvary examination of 1943, 'be reserved for such ‘war-service’ candidates
-ond that recruitment to both Services should be suspended for the period of the war,

‘Home DxparTummsT,
New Delhi, the 19th December, 1942
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PREPONDERANCE OF Musrm -ArTists IN ALL INDIA RADIO StATION, DELHT..

661. *Mr. Govind V. Deahmukh: (a) Will the Honourable Member for:
Information and Broadcasting be pleased to state whether it is a fact that.
an open ielter was sent to the Director, All India Radio Station, New Delhi
published in the Mahratta, dated the 10th March, 1944, complaining of the
policy practised in the radio programme and preference given to Muslim artists?

(b) Has the attention of the Honourable Member been drawn to the afore-
ga;d open letter? If so, what steps were taken to ascertain the facts shown im
1t

(c) Is it a fact that the Hindu artists were overlooked in the programme
of the Delhi Radio Station in the following ratio on the undermentioned dates?

Date Percentage of Mualim | Percentage of Hindu.
16th January, 1044 . . . . . 96 5
17th January, 1944 . . . . . 2 30%
18th January, 1944 . . . . . 95 5%
10th January, 1944 . . . . . 96 5
20th January, 1944 . . . . . 90 i 109%
‘218t January, 1944 . . . . . 1009, | Nil
I

(d) 1f the figures shown in part (c) be not correct, what was the actuak
ratio of Muslim and Hindu artists on the aforesaid dates and what were the
reasons for adopting the difference?

(e) Is he aware that Hindus quite competent and even specialists in Geet,
Thumries, Gazals, Dadras, Khiyals are always available? If so, why is lesser
number of Hinda artists scheduled at Delhi, Lucknow, Lahore and Bombay?

(f) Is it a fact that more Gazals are being sung at the All India Radio than
Geets? If so, why?

(g) Is it a fact that all the Gazals composed by Muslim authors are being sung:
and even a number of Geets composed by Muslims are sung and no preference
"is being given to Hindu composers? If so, why?

(h) 1f the answer to part (g) be in the negative, will the Honourable Member-
be pleased to lay on the table a list showing the number of Gazals and Geets
composed by Muslim and Hindu composers, respectively, and sung by Hindw
and Muslim singers on the dates mentioned in part (c)?

(i) What steps does the Honourable Member propose io take to remove the.
difference in treatment and the grievances detailed in the letter mentioned
abhove ?

The Honourable Sir Sultan Ahmed: (a) Yes.

(b) Yes; the letter has only recently been brought to. my notice and 1 have-
made the necessary enquiries.

(¢) No.

(d) and (e). The ratio was 57: 48 taking into. account. all categories of
programmes and 76: 24 in respect of only music programmes. The number of
Muslim artists at the Delhi, Lucknow and Lahore stations of All-India Radio:
is larger than the number of Hindu artists roughly according to the proportion:
in which suitable artists of these communities are available for these stations.
At Bombay and some other stations, the position. is exactly the reverse.

(f) At some stations, yes, but not over All-India Radio as a whole. The-
position varies from station to station according to.the demand of the listeners
and the availability of talent.

(g) No preference is given to amy community. Artists are selected on
grounds of merit. _

(h) No such statistics are maintained and the' labour involved in eollecting:
them will not be commensurate with the result.
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(i) I am satisfied that there is no differential treatment in All India Radio
and that the grievances mentioned in the Mahralta are based on a inisapprehen-
sion of the actual position.

Mr. Laichand Navalrai: Muy I know from the Honourable Member whe-
ther Hindu artists are not available in the Punjab and so preference 1s being
given to other communities or that the Hindu artists are ignored ? o

The Honourable Sir Sultan Ahmed: They are available in the proportion 1
which I have mentioned. . .

Mr. Lalchand Navalrai: Ts that proportion fixed for each broadcasting
"station? If so, under what rule or order? ) .

The Honourable Sir Sultan Ahmed: Perhaps my Honourable friend did
not follow the answers at all. The question was as regards people employed
between the 16th-and 21st January, 1944. The proportion was given for that

eriod. . :
d Mr. Lalchand Navalrai: With regard to clause (c), on 2lst January, the
percentage of Hindu artists is shown as ‘nil’. Why it ig so?

The Honourable Sir Sultan Ahmed: Because there wag none.

Mr. Lalchand Navalrai: None was available?

The Honourable Sir Sultan Ahmed: Obviously.

Mr. Lalchand Navalrai: May I know if any advertisement was published?
What is the proof to show that none was available?

The Honourable Sir Sultan Ahmed: Little knowledge is a dangerous
thing! I would respectfully urge upon my Honourable friend to visit the All-
India Radio once and see how it works. He ought to know that advertisements
are not given for these artists. .

Mr. Lalchand Navalrai: May I know if the Committee is consulted?

Mr. President (The Honourable Sir Abdur Rahim): Order, order, next
question.

MusLiM OFFICER IGNORED FOR APPOINTMENT AS APPELLATE ASSISTANT COMMIS-
SIONER OF INcoME TAX IN THE PUNJAB.

662. *Khan Bahadur Shaikh Fazl-i-Haqg Piracha: Will the Honourable the
Finance Member be pleased to state if it is a fact that a very senior Muslim
officer of the Income-Tax Department in the Punjab, has been passed over and
the newly created post of Appellate Assistant Commissioner has been given to
a junior Hindu Officer, and as » consequence Muslim Officer had to apply for
- leave preparatory to retirement? . '

The Homourable Sir Jeremy Raisman: No. Pir Mohammad Ali Shah, the
senior Muslim Income-tax Officer in the Punjub to whom the Honourable
Member is presumably referring, had gone on leave preparatory to retirement
before the temporary post of Appellate Assistant Commissicner referred to
could be filled. The question of his supersession does not therefore arise.

ProrosEp Crass A or Crass I SErvicE oF INcoMe Tax OFFICERS.

663. *Khan Bahadur Shaikh Fazli-Haqg Piracha: Will the Honourable the
Finance Member please state whether he proposes to ereate a class A or class I
Service of Income-Tax Officers, and, if so, what steps does he propose to take
to safeguard the interests of the officers belonging to minority communities?

_ The Honourable Sir Jeremy Raisman: It is proposed to constitute a Class

I Income-tax Officers’ Service, appointment to which will initially be by selec-
tion from among existing Income-tax Officers and later by direct recruitment
through competitive examination conducted by the Federal Public Service
Commission. No special steps to safeguard the interests of minority communi-
ties are necessary, since direct recruitment will be made in accordance with the
orders governing communal representation issued by the Government of India
from time to time.

EyrormenT Caszs v Dermr CoUrTs.

664. *Khan Bahadur Shaikh Faxl-i-Haq Piracha: (a) Will the Honourable
the Home Member be pleased to state the number of ejectment cases filed in
Delhi Court since the extension of Punjab Rent Restriction Act to Delhi
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province? How many have been disposed of and how many are still pending in
Courts?

(b) Is he aware that immediately after enforcement of the Punjab Rent
Restriction Act in Delhi Municipal Area, landlords asked a number of tenants
to vacate residential houses and flats for landlords’ own occupation? Are Gov-
ernment aware that a large majority of such claims wag false and the houses
were let to same or other parties on payment of Nasarana?

(¢) Will he be pleased to give instructions for enacting Control Orders
throughout Delhi Province providing that no residential house or flat should be
vacated so long as the tenant pays or is willing to pay controlled rent?

(d) Is he aware that landlords in Delhi generally refuse to earry out repairs
to their property since the enforcement of Control orders? If so, will he be
pleased to state what steps he proposes to take to penalise the landlords for
refusing to attend to their property?

The Honourable Sir Reginald Maxwell: This question should have been
addressed to the Honourable the Labour Member.

LowEeR CLASS ASSIGNED TO CERTAIN SEOURITY PRISONERS IN CENTRAL JAIL, ATMER.

1665. *Sardar Mangal Singh: (a) Will the Honourable the Home Member
please state whether it is a fact that Syt. Shankarlal Varma, assistant editor,
Hindustan, New Delhi, and ex-president, Ajmer-Merwara Provincial Congress
Committee, Mr. Balkrishna Kaul, member, All-India Congress Committee and
Professor Gokul Lal Asawa, who are being detained in the Central Jail, Ajmer,
as security prisoners, are undergoing various termg of imprisonment under the
provisions of Central Government’s Security Prisoners Order, 1942?

(b) If so, is it a fact that these security prisoners are being treated as ordi-
nary ‘C’ class prisoners and no consideration is being shown for their social
status, mode of living and education?

(c) Is it a fact that these individuals have been accorded ‘A’ class treatment
in jail on former occasions?

(d) Is it & fact that Syt. Balkrishna Kaul is running daily temperature and
the present state of his health is causing anxiety to his friends and relatives?

(e) Will Government be pleased to order better class treatment .to these
persons without any further delay?

The Honourable Sir Reginald Maxwell: (a) Yes.

(b) It is true that they have been placed in Class C.

(¢) Two of them were accorded A oclass. treatment in Jail on former
oceasions.

(d) Balkrishna Kaul gets low fever in the afternoon but his health is not
such as to give cause for anxiety. He is receiving suitable treatment and
has recently put on weight.

(e) The matter is already being considered by the Chief Commissioner.

QUASHING OF SENTENCES PASSED ON CERTAIN SECURITY PRISONERS IN CENTRAL
. JAIL, ATMER. '

1666, *Sardar Mangal Singh: (a) Will the Honourable the Home Member
please state whether it is a fact that some of the security prisoners now confined
in the Central Jail, Ajmer, were sentenced to four months rigorous imprison-
ment under Rule 18(2) of the Central Government Security Prisoners Order,
1942 (for disobeying a lawful order) by the Additional City Magistrate, Ajmer?

(b) If so, is it a fact that the Sessions Judge, Ajmer, has on appeal set aside
the conviction and acquitted seven of the nine security prisoners, as in his
opinion the Jail Superintendent was not competent to issue an order enjoining
security prisoners to give finger impressions?

(c) Will Government be pleased to revise the sentence of Mr. Balkrishna
Kaul and Gokul Lal Asawa, the remaining two security prisoners, who did not

_prefer appeal against their convietion in the light of the judgment of the
Sessions Judge, Ajmer?

tAnswer to this question laid on the table, the questioner being absent.
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“The Honourable Sir Reginald Maxwell: (a) and (b). Yes.
(c) The point is already being considered by the Chief Commissioner.

RESERVATION OF PROVINCIAL VACANCIES FOE SCHEDULED CASTES.

'867. *Mr, Piare Lall Kureel: With reference to the Home Department Reso-
lution No. 23/5/42-Est(s), dated the 11th August, 1943, reserving 8-1/3 per
cent. of all vacancies to be filled by direct recruitment in the Central and
Subordinate Services to whjgh recruitment is made on an All-India basis, and
-also increasing the maximum age limit by three years in the case of Scheduled
Castes, will the Honourable the Home Member be pleased to state:

(2) whether he has sent copies of the above Resolution of the THome
Department to all the Provincial Governments and Provincial Public Service
-Commissions;

(b) whether he has asked or requested the Provincial Governments and Pro-
vincial Public Service Commissions also to reserve 8-1/3 per cent. of all Pro-
vincial vacancies for Scheduled Castes and also to increase the maximum wuge
limit by three years in the case of Scheduled Caste; _

(¢) whether he knows that Provincial Governments do not seem to be inclired
to reserve 8-1/3 per cent. of all the Provincial vacancies, and to ‘ncrease the
maximum age limit by three years in the case of Scheduled Castes, in spite
of the representations made in this regard to the Provincial authorities by ihe
Jeaders of the Scheduled Castes; and '

(d) whether he proposes to urge upon the Provincial Governments and Pro-
~ineial Public Service Commissions to fix a certain percentage in all the Provin-
cial Services, and to increase the age limit by three years in the case of Sche-
duled Castes?

The Honourable Sir Reginald Maxwell: (a) Copies of the Resclution in
.question were sent for information to all Provincial Governments but not to
Provincial Public Service Commissions.

(b) No.

(¢) Enquiries made from the Provincial Governments in 1942 showed that
several of them had made specific reservations for Scheduled Castes in certaip
Services under their administrative control. Many Provincial Governments
also grant age concessions varying from one to five years to members of such
castes. T have no information regarding any further action taken by Prcvin-
-cial Governments since copies of the Government of India’s Resolution were
furnished to them.

(d) This is a matter for the Provincial Governments and the Central Gov-
ernment have no power to interfere.

RESERVATION OF PROVINCIAL VACANCIES FOR SCHEDULED CASTES.

1668. *Mr. Piare Lall Kureel: Will the Honourable the Home Member be
pleased to state whether the Home “Department Resolution, No. 28/5/42-Est(s),
-dated the 11th August, 1943, applies to vacancies filled by promotions? 1f not
why not? ’

The Honourable Sir Reginald Maxwell: No. The orders of the Government
-of India regarding communal representation in the services apply to direct
:recruitment only. ’

AOTIVITIES OF NATIONAL WAR FRONT IN ASsaAM.

1669.°Mr. Anangs Mohan Dam: (a) Will the Honourable Member for Infor-
‘mation and Broadeasting please state the advance made by the National War
Front Movement in Assam in one year? )
(b) Is the Honourable Member ready to place on the table the report submi
. v I t‘
gdtl?ey f-a: Bavl:;ldur Dr‘.-1 S.hK. Bhuya, ex-Organiser of the Natiormlp Waqu:;\t
t ssam ey, and what suggestions did he make for the i i i-
‘sation of the National War ]i‘:*cmt.g?g e for the intensive organi

tAnswer to this question laid on the table the i i
1 ; £ . questioner being absent.
TAnswer to this question laid on the table, the questioner havingsexhausted his quota.
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The Honourable Sir Sultan Ahmed: (a) The National War Front movement
in Assam has been gaining strength steadily and has immade =a cqnmderable
advance in its activities during the past year. Recently eleven National War
Front Rallies were held all over Assam-—five in Assam Valley and six in
Surma Valley—and the general public took a very keen interest in them. TEacix
Rally was attended by not less than 40,000 people.

(b) Dr. S. K. Bhuyan was Provincial Organiser of National War Front for
Assam Valley till 1st May 1943. In his capacity gs Provincial Organiser he
submitted & number of reports on the working of the National War Front
together with his suggestions for the intensification of the movement. All these
reports were written for departmental use only. A summary is contaired in
the comprehensive report placed before the Legislature on the 10th November
1943 and T do not think any useful purpose will be served by referring to the
individual reports.

OrpERS e FIvE-YEAR TERM POR OFFICIALS IN AUDIT OFFICES.

1670. *Bhai Parma Nand: Will the Honourable the Finance Member please-
state if it is a fact that there are orders from the Auditor General in India that
an official should not be allowed to continue on one seat for over five years im
the Audit Offices?

The Honourable Sir Jeremy Raisman: These orders of the Auditor-General
of India do not apply to all the officials in an audit office but only to those:
employed in the audit sections.

STENOGRAPHER FOR DEPUTY ACCOUNTANT GENEERAL, POSTS AND TELEGRAPHS;
DevH1,

1671. *Bhai Parma Nand: Will the Honourable the Finance Member please-
state if it is a fact that no post of a stenographer is sanctioned for the Deputy
Accountant General, Posts and Telegraphs, Delhi, but an allowance is allowed
for this work, if and when an official is required to perform part time duties?

The Honourable Sir Jeremy Raisman: The reply is in the affirmative.

UNSTARRED QUESTIONS AND ANSWERS.

PoricE GUARD AT SHRI GoPAL CHAMBER OoF COMMEROE, DELHI.

192. Mr. Muhammad Azhar Ali: (a) Will the Honourable the Home Member-
be pleased %o state if it is a fact that Sardar Mehtab Singh, Superintendent of
Industries, Delhi, put up Police Guards at the Office and the Godowns of the:
Shri Gopal Chamber of Commerce, Limited, on the 15th October, 1943?

(b) Will Government be pleased to state the law and the orders under which-
he took this action?

(c) Is it a fact that no order for this action was served on the Officers of the
said Company nor was it shown to any one of them?

(d) Is it a fact that the Police Guard remained there for about four months:
and a constable is still posted there and was not removed even after the
Judgment of the High Court and the Textile Commissioner’s Chemical and Dyes
Control Order?

(e) Will Government be pleased to state the amount spent on the mainten-

ance of these Police Guards and the object of public utility served by this action-
of Sardar Mehtab Singh?

The Honourable Sir Reginald Maxwell: (a) and (b). The District Magis-
trate of Delhi made an order on the 9th October 1943, under Defence of
India Ruie 81(2) prohibiting the disposal without his prior permission of
certain stocks of dyes held by the Shri Gopal Chamber of Commerce, Limited,
and the Delhi Colour Safe Deposit, Limited, which were being made the subject.
of highly speculative transactions prejudicial to the public interest: and on the
15th October he gave instructions for the posting of Police at the premises of
the Shri Gopal Chamber of Commerce to ensure that the order was not evaded..

tAnswer to this question laid on the table, the questioner being aBaent,
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{c) I understand that the District Magistrate’s order of the 9th October-
was served on the parties in the regular way.

(d) Yes. It has not yet been considered advisable to relax the precautions -

against attempts to infringe the order. ' ‘ -

ga(e) The ex%ense cannot be readily estimated. The object ‘of public utility -
gerved by the action of Government has been explained above in reply to parts
(a) and (b) of the question.

ProseouTION OF OFFICERS OF SHRI GOPAL CHAMBER OF COMMERCE, DELHI..

193. Mr. Muhammad Azhar Ali: (a) Will the Honourable the Home Member -
be pleased to state whether Government are aware of the prosecution launched!
against the Officers of the Shri Gopal Chamber of Commerce, Limited, and other '-
members of the public under the orders of the District Magistrate, Delhi, dated
the 16 October, 1943? -

(b) Has the attention of the Honourable Member been drawn to the judgment-
of the Honourable Mr. Justice Blacker of the Lahore High Court dated the 27th -
January, 1944, quashing the whole proceedings and declaring the action taken -
by the District Magistrate, Delhi, as misconceived and illegal?

(¢) Is it a fact that in this action not only the officers but some members of -
the subordinate staff and outsiders sitting in the room also were arrested and:
challaned?

(d) Is it-a fact that the investigation by the Police was carried on under the
supervision and guidance of Sardar Mehtab Singh, Superintendent of Industries? *

(e) Is it a fact that the accused made various representations explaning the.
whole situation to the Chief Commissioner and the Home Department, Govern- .
ment of India, pointing out the illegality of the action of the District Magistrate? *
If so, why no action was taken on these representations?

(f) Will Government be pleased to state whether the District Magistrate, .
Delhi, had taken legal opinion before issuing the above order for arrests?

(g) Will Government also be pleased to state how Rule 94(c) was taken to.
l]:;;lah?%)hcable to transactions of Dyes and Colours by the District Magistrate,
elhi

(b) Is it a fact that the District Magistrate and the Superintendent of*
Industries took & keen and personal interest in the case against the Chamber?

The Honourable Sir Reginald Maxwell: The information is being obtained :
and will be laid on the table of the house in due course.

STATEMENT LAID ON THE TABLE.

Information promised in reply to parts (a), (d) and (e) of starred question No. 232
asked by Mr. Ananga Mohan Dam on the 25th February, 1944.

MavrAria EpmEMic 18 BANIACHUNG IN SYLHET.

(a) and (d). According to the report received from the Government of Assam the .
number of deaths from malaria in Baniyachung from' April to October, 1943 was about -
1,700. Later figures are not available but they are likely to be on a smaller scale as the.
epidemic has been brought under control.

(e) The report received from the Government of Assam confirms the Honourable Member's. :
statement.

MESSAGE FROM THE COUNCIL OF STATE.

Secretary of the Assembly: Sir, the following message has been received-
from the Council of State:

. “I am directed to inform you that the Council of State at its meeting, held on the -
27th March, 1944, agreed without any amendment to the Bill to provide for the creation of
a fund for the improvement and development of the cultivation, marketing and utilisation ,
of coconuts in India, which was passed by the Legislative Assembly on the 3rd March, 1944." -



THE INDIAN FINANCE BILL.
MgessAae FRoM His EXCELLENCY THE GOVERNOR GENERAL.

Mr. President (The Honourable Sir Abdur Rahim): I have to read out a

. message Lo the Assembly from His Excellency the Viceroy and Governor
+ General:

“Whereas by its vote of the 27th March, 194}, the Legislative Assembly has refused to
take into consideration a Bill entitled a Bill to give effect to the financial proposals of the
Central Government for the year beginning on the Ist day of April, 1944;

NOW, THEREFORE, I, Archibald Percival, Viscount Warell, in pursuance of the
provisions of sub-section (1) of section 6¥B of the Government of India Act, as set owt in

. the Ninth Schedule to the Government of India Act. 1935, do recommend to the Legislative
Assembly that it do pass the Bill in the form hereto annexed.

(8d.) WAVELL,

Viceroy and Governor General.'
New Dernr; .

“The 28th March, 194} -

The Honourable Sir Jeremy Raisman (Finance Member): Sir, I move for
leave to introduce a Bill to give effect to the financial proposals of the Cen-
tral Government for the vear beginning on the 1st dayv of April, 1944, in ‘the
form recominended by the Governor General.

The only thing I would say is that this Bill is the Bill as it was before

: the Hous: with the incorporation - of four amendments. One iz merely a
formal amendment to correct a misprint which is No. 38 in the printed list of
- amendments; sand the other three consist of amendments Nos. 2,3 and 4 in
Supplementary list No. 1 to the Final List, that is to say, the amendments
- standing in the name of Sir John Sheehy.
Sir, I move.
Mr, President (The Honourable Sir Abdur Rahim): Motion moved:

“That leave be granted to introduce a Bill to give effect to the financial proposals of
the Central Government for the year beginning on the lst day of April, 1944, in the form

recommended by the Governor General.”
Mr. Bhulabhai J. Desai (Bombay Northern Divisions: Non-Muhammadan

- Rural): Sir, this occasion which has brought back the Bill recommended by
His Excellency is not without precedent. This Assembly has had many
- occasion of a similar character; and but for the provision in the Government of
. India Act, one should have thought that Government would exercise their
powers without asking a body, that cast a deliberate vote yesterday, to

' reconsider it this morning. It is somewhat amazing that though formally a
provision of this kind may be necessary it should be used in the manner in
which it is being used. The position todsay is this. Yesterday this House voted

- on this question, and though as a matter of form it was by a majority of one

" that the Bill was rejected by the House, in truth and in fact in so far as the

- elected Members of this House are concerned, it was a vote of 56 against 18
And even out of this 18, if I have some consideration which the Members of
the European Group have always extended to Government, you really come back
to this that in so far as the real voice of the country is concerned, it was a
matter of 56 against 8. Therefore, as I submitted yesterday to the House,
there is such an amount of unreslity about the vote that is asked for that one
might have wished that the constitution itself had a provision by which once
the House, at all events, votes in the manner in which it has done, there should .

" be no further ceremony gone through for the purpose of bringing in the Bill,

- for I think it is an imputation of a lack of common sense to ask people to
reconsider what they have been considering for quite a long time. When this
Bill was at the consideration stage, a period during which about seven days

- elapsed, when every Partv and such Members as wanted to take any part in 1t
expressed their opinion, thev made it quite plain in so far as the representatives

- of people—the elected Members—are concerned that it was not possible on

~ground of principle as well as on the deteriorated condition of the country

( 1628 )
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during the year in question, that this Bill for supplies would ever be voted for.
This is not a matter of mere grievance, but it has now taken the form of principls.
for a very good reason. We have been demanding ever since the war was:
declared and ever since India was declared a partner in this war that the affais -
of this country, at least during that emergency, should be managed on a very
different principle to this under which the matter was being handled and passed.
It then became quite clear for the first time at all events 'that in so far as the
representatives of the Indian people are concerned, their association would .
solve both the questions which I ventured to raise yesterday. It will solve the
question that those who have the responsibility of finding money and resources
wouid also have the privilege of carrying out and dictating the policies for the -
purpose of their disbursement. It will also solve the question which has now
become almost a common sense question for the observance of the war that when .
the confidence of the people in the Government is lacking, the war on the mili-
tary side cannot be waged with the same efficiency, with the same vigour and
with the same relentlessness which are the necessary concomitants to the
successful prosecution of the war. And those two matters can only be solved
if the Government—meaning His Majesty's Government in this particular
case—began to realize that however eminent or able individual personne] of the
Government may be it is the confidence of the people which is the bed-rock.
and foundation of any useful Government during a period of war in any case.
If, therefore, this emergency has got to be met, we have pleaded times without
number here that it ought to have been met in the manner in which an offer
was made—the House may remember the offer which I read in the year 1940—-
when the first, what was known as supplementary token budget, was granted.
It was a budget which was intended merely to have, as I then ventured to
say and I venture again, a mere propaganda value, for, the additional amount
asked for was only two crores of rupees and, as I then pointed out, if Great
Britain was spending something like fourteen crores of rupees every day there-
was not much purpose in the Government of India coming before this House
and saying ‘Oh! give us two crores of rupees for the purpose of the prosecution-
of the war’. It 18 true at that time the situation, the parties ranged, and the-
extent to which it had then progressed was such that it was still far away fromn
either the Eastern or the Western shores of this country. Today we are in a
different situation and, as I ventured to submit to the House yesterday, while-
we are confident of what happens in the future you cannot be too complacent,
and it is necessary that for the purpose of the further prosecution of the war,.

if for no other better object, the affairs of the country should be conducted by a
National Government.

And the better object in my judgment is that after all it is not the mere-
military success of the war that is going to solve the problems of the world and
indeed those who have studied the situation and the statesmen of differens
countries have agreed that it is-more the problem of the peace to follow, namely, .
as to how long, of what duration and of what quality that peace is going to be.
that is going to determine the future of the world; for, indeed, every time you
may fight for righteousness, but so long as that method continues there can
be no question that it is only ultimately by means of superiority of arms that
even righteousness can be vindicated. Tt appears a paradox but that is how
the world is being governed and the time must come when the world must be
governed under better circumstances leaving more secure peace and leaving
better times. For these ressons, Sir. I oppose the motion.

Sir Oowasjee Jehangir (Bombay City: Non-Muhammadan Urban): Mr
President, may I speak . . . ..

Mr. President (The Honourable Sir Abdur Rahim): Only two speeches are
allowed at this stage. The question is:
“That Jeave be granted to introduce a Bill to give effect to the financial proposals of

the Central Government for the year heginning on the 1lst day of Avpril, 1944, in the form.
recommended by the Governor General.”



L4630 Ce
The Assembly divided:

LEGISLATIVE ASSEMBLY

[28TE Mazr. 1944

AYES—45,

.Abmad Nawaz Khan, Major Nawab Sir.
Ambedkar, The Honourable Dr. B. R.
-Anthony, Mr. Frank R. .
Azizul Huque, The Honourable Sir M.

Benthall, The Honourable S8ir Edward.
.Bewoor, Sir Gurunath.

Caroe, Sir Olaf, .
aChandavarkar, Sir Vithal XN,

Chapman-Mortimer, Mr, T.

~Chatterji, Mr. 8. C.

Daga, Seth Sunder Lall

Dalal, Dr. Sir Ratanji Dinshaw. )
“Dalpat Singh. Sardar Bahadur Captain.
‘Ghuznavi, Sir Abdul Halim.
“Greenfield, Mr. H,

Gwilt, Mr, E. L, C.

Haider, Khan Bahadur Shamsuddin.
"Imam, Mr. Saiyid Haidar,

* Ismaiel Alikhan, EKunwer Hajee,
.James, Sir F. E.
~Jawahar Singh, Sardar Bahadur Sardar Sir.
Jehangir, Sir Cowasjee.

Kumaluddin Ahmad, Shams-ul-Ulema.
“Khare, The Honourable Dr. N, B.

Krishnamoorthy, Mr, E. 8. A,

Lawson, Mr. C. P. ) ]

Maxwell, The Horourable Sir Reginald.

Miller, Mr. C. C.

Muazzam Sahib Bahadur, Mr, Muhammad.

Mudaliar, The Honourable Dewan Bshadur
Bir A, Ramaswami,

Piare Lall Kureel. Mr.

Raisman, The Honourable Sir Jeremy.

Richardson, Sir Henry.

Roy, The Honourable Sir Asoka.

Shahban, Khan Bahadur Mian Ghulam Kadir
Muhammad.

Sheehy, Sir John.

Siva Raj, Rao Bahadur N.

Spence, Bir George.

Srivastava, The Honourable Sir Jwala Pra-
sad.

Stokes. Mr. H. G.

Sultan Ahmed. The Honourable Bir.

Sundaresan, Mr, N,

Thakur Singh, Capt.

Trivedi, Mr. C. M,

Tyson, Mr. J. D.

NOES—S56,

Abdul Ghani, Maulvi Muhammad.
..Abdul Qaiyum, Mr.

_Abdullah, Mr. H. M.

Azhar Ali, Mr, Muhammad,

Banerjea, Dr. P, N.

<‘Chattopadhvaya, Mr. Amarendra Nath.
-Chettiar, Mr. T. S. Avinashilingam.
-Chetty, Mr. Sami Vencatachelam.
Choudhury, Mr. Abdur Rasheed.

* Choudhury, Mr. Mohammad Hussain,
Das, Mr, B.

" Datta, Mr. Akhil Chandra.

. Desai, Mr. Bhulabhai J.

Deshmukh, Dr. G. V.

‘Deshmukh, Mr. Govind V.

“Essak Sait, Mr. H, A Sathar H.
Fazl-i-Haq Piracha, Khan Bahadur Shaikh
Gupta, Mr. K. 8. '
Gupta, Mr. R. R.

Habibar Rahman, Dr,

Hans Raj, Raizada,

‘Hegde, Sri K. B. Jinaraja,
’;Iomq?nli{,h_ll[r. 8. K.

1email Khan, Hajee Chowhdury Muhammad.
‘Kazmi, Qazi Muhammad Ahmad. mad
Krishnamachari, Mr. T. T.

“Lahiri Chaudhury, Mr. D
“Lakhichand, MrTyRajI:;aL - K

The motion was negatived.

Mr. K. S. Gupta
-Get out! Get out even now!

Mr. President (The Honourable Sir

Lalchand Navalrai, Mr.

Lalljee, Mr. Hooseinbhoy A.
Liaquat Ali Khan, Nawabrada Muhammad.
Maitra, Pandit Lakshmi Kanta.
Mangal Singh, Sadar.

Manu Subedar, Mr.

Misra, Pandit Shambhudayal.
Murtuza Sshib Bahadur, Maulvi Syed.
Naidu, Mr. G. Rangiah.

Nairang, Syed Ghulam Bhik,
Nauman, Mr. Muhammad.

Neogy, Mr. K. C.

Pande, Mr. Badri Dutt.

Raghubir Narain Singh, Choudhri.
Ramayan Prasad, Mr.

Raza Ali, Sir Syed.

Reddiar, Mr. K. Sitarama,

Sant Singh, Sardar.

Satyanarayana Moorty, Mr. A.
Sham Lal, Lala.

Siddigue Ali Khan, Nawab.
Biddiguee, Shaikh Rafiuddin Ahmad.
Sri Prakasa, Mr.

Subbarayan, Shrimati K. Radha Bai.
Yamin Khan, Sir Muhammad.
Yusuf Abdoola Haroon, Seth,

Zafar Ali Khan, Maalana.

Zia Uddin Abmad, Dr. Bir.

(Ganjam cum Vizagapatam: Non-Mubammadan Rural):

-

Abdur Rahim): Order, order.

DEMANDS FOR SUPPLEMENTARY GRANTS FOR 1943-44.

Mr. President (The Honourable Sir Abdur Rahim): The House will now
~proceed to deal with the supplementary grants for 1943-44. SBir Jeremy

“Raisman. -
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DeMaND No. 2—CENTRAL Excise DuTIEs.

: Hooourable Sir Jer Raisman (Finance Member): Sir 1 move:

?h:t. .a supplementary sum“:i exceeding £‘.s. 31,48,000 be granted to the Govermor
General in Council to defray the charges which will come in course of payment du:lmg
whe year ending on the 3lst day of March, 1944, in reapect of ‘Central Excise Duties’.

Mr. President (The Honourable Sir Abdur Rahim): Motion moved :

“That & supplementary sum not exceeding Rs. 31,48,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending on the 3lst day of March, 1944, in respect of ‘Central Excise Duties’.

Sir Muhammad Yamin Khan (Agra Division: Muhammadan Rural): I want
#hat the Honourable Member . . . . . )

Mr. President (The Honourable Sir Abdur Rahim): Order, order. There is
too much noise. Will Honourable Members go back to their places?

Sir Muhammad Yamin Khan: When the Honourable the Finance Member
moves for a supplementary grant, he should not merely do it just because it is
won the agenda. He should explain why this sum was not thought of at the
time when he introduced last year's budget and why it is required now. The
explanation may be very brief but it is necessary for each item. He may how-
ever say that the explanation was given in the Standing Finance Committee’s
Report. But that is not enough. He must explain to the House why it was
not foreseen at the time of last year's Budget.

The Honourable Sir Jeremy Raisman: Practically the whole of this supple-
mentary demand is due to the fact that the entertainment of additional
temporary staff in connection with the administration of the Tobacco Excise
Duty Act, 1943, and the Vegetable Products Excise Duty Act, 1948, took effect
from the 1st March, 1943. We could not make provision in the budyet
estimates for the obvious reason that we had not yet got those taxes voted by
this House, and to make provision in advance would have revealed the
Proposals of the budget prematurely. That item accounts for over Rs. 29 lakhs
of the amount which is here mentioned, namely, Rs. 81,48,000. Anocther
-element is that a large number of match excise banderols were manufactured,
and that comes to Rs. 58,000. Another element, Rs. 1,61,000 consists of
compensations payable to certain Provincial Governments for suspensian of
Provincial measures of taxation on wholesale trade in tobacco. That practicalls
makes up the total amount. -

Mr President (The Honourable Sir Abdur Rahim): The question is:

“That a supplementary sum not exceeding Rs. 31.48,000
A _ A ) L .48, be granted to the Gow
‘_gleneral in Council to defrav the charges which will come in oogl:rse of fmy'mecmt. d:rriT;
“the year ending on the 31st dav of March, 1944, in respect of ‘Central Excise Duties’.”
The motion was adopted. ‘

DemMAND No. 3—TAxES ox INCOME INCLUDING CoRPORATION T
‘The Honourable Sir Jeremy Raisman: I move : v

“That a supplementary sum not exceedin Rs
: | g Rs. 552000 be ted to v
“General in Council to defray the charges which will come in otg:;::e of pa;lh:en?ot‘i:?{:;

‘the ¥ i i
one; p\o T-:;i ::d'g‘lfx".)ﬁ the 31st day of March, 1944, in respect of ‘Taxes on Income including

I may say that the main causes of the excess here are, first, the i
‘ment of ac.:idxt.lonal temporary staff for the clearance of ;arrear’s, ahden;g:t?ﬁe
;reconstructlon of' the records of the Delhi Income-tax office which were destroved
-‘by the mob durr_ng the August 1942 disturbances. Another element is due to
Jarger payments in respect of dearness allowance and other allowances. Finally
there is an element due to greater expenditure on such matters as postaé;
:8tamps, law charges and other contingent expenditure.

Mr. President (The Honourable Sir Abdur Rahim): Motion moved :

“That a supplementary sum not exceedin,
) Chat ! \ g Ra 552000 be granted to th
“‘General in Council to defrav the charges which will come in course of pay'm:n?o ;:rr;:;

the year endi | i ' i
- rzmti oer;l ’Il?ni ’tfl’l} the 31st day of March, 1944 in respect of ‘Taxes on Income including

‘ dT Sir Zia Uddin Ahmad ('[;l'nited Provinces Southern Divisions: Muham-
'mad In R}ll‘al)j The staff in the income-tax department is very much overworked
and I believe is ‘insufficient, and any investment in the direction of improvement
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of the stafi will mean additional income. 1 know the difficulties. No ordinary
person can be employed in the Income-tax Department as it is a highly special-
ised work. In spite of the fact that 1 was a party to the passing of the Income-
tax Act, I cannot fill in the income-tax form without the aid of an expert.
Therefore, 1 should like to ask whether you are taking any sieps to train persous
who may help you in this work, as income-tax inspectors or subordinates, so.
that they may ultimately become income-tax officers later on. .

Maulvi Muhammad Abdul Ghani (Tirhut Division: Muhammadan): 1 find
from the schedule of supplementary demands that additional temporary ap-
pointments have been made during the year under report. I have comie to
know that the claims of Mussalmans in matters of service in temporary ap-
pointments have been ignored. I hope the department will take into consi~
deration the just claims of the Mussalmans.

The Honourable Sir Jeremy Raisman: In regard to the observations of my
Honourable friend, Dr. Sir Zia Uddin Ahmad, I would say that we are fully
conscious of the desirability of increasing the staff. We are continually tak-
ing measures, and we are also taking steps to train staff so as to supplement.
the ranks of Income-tax Officers. In regard to the remarks made by Mr.
Abdul Ghani, I would only say that such rules as are applicable to recruitment
of staff of this kind are, I have no doubt, applied in making these appoint--
ments.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a supplementary sum not exceeding Rs. 552,000 be granted to the Governor-

General in Council to defray the charges which will come in course of payment during
the year ending on the 3lst day of March, 1944, in respect of ‘Taxes on Income including

EN 2]

Corporation Tax’.
The motion was adopted.
Demanp No. 4—SaLT.

The Honourable Sir Jeremy Raisman: I move:

“That a supplementary sum not exceeding Rs. 14,935,000 be granted to the Goverpor
General in Council to defray the charges which will come in course of payment dyring
the year ending on the 31st day of March, 1844, in respect of ‘Salt’.”

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

“That a supplementary sum not exceeding Rs. 14,93,000 be granted to the Governor-
General in (;ouncil to defrar the charges which will come in course of payment during
the vear ending on the 3lst day of March, 1944, in respect of ‘Salt’.”

Maulvi Muhammad Abdul Ghani: Sir, I have given notice of a cut motion.
I beg to move:

‘“That the demand fo i i
reapet ot el redm: e; ;‘;p]ﬁl:‘n‘l;&l:};y grant of a sum not exceeding Rs. 14,893,000 in:

I find from the schedule that additional appointments have been made or-
are proposed to be made in the year under report. The number of Muslims.
are very few in the department and their claims require to be adjusted here
The difficulty of Mussalmans is that there are two circles, one is at Calcutta
a.nd the other is 'here, and persons coming from Bihar, C. P. and other pro-.
vinces got very little opportunity of presenting their case or filing their appli--
cations by going over to Calcutta or by coming over here. So. . . .. -

The Honourable Sir Jeremy Raisman: With your permission, I would like
to point out that the excess in this case is not due to entertainment of additioms
»] staff, and therefore I submit that the question of communal representation:
is not relevant to this particular supplementary demand.

Mr. K. C. Neogy (Dacca Division: Non-Muhammadan Rural): T have a-
few general observations to make on this particular grant. The House has:
not the advantage of a recommendation from the Standing Finance Committee-
in regard to this grant, but the short note that is appended to this demand is:
sufficient to cause serious anxiety in the eastern provinces. The House is
well aware that the eastern provinces are dependent almost solely on sea-borne-
salt, and we find in the note that the Government had to increase the output
of the salt sources of northern India fcr the purpose of meeting the higher-
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demand consequent on the stoppage of imports of foreign salt. I should like
to. know the position from the Honourable Member as regards the supply of
salt in the eastern provinces at the present moment. We have been reeeiving
reports of an alarming character from the eastern provinces regarding the acute
shortage of salt that prevails there at the present moment. In very many
places salt cannot be had for less than one rupee a seer. In one instance
which has been reported in the Press, a prosecution was pending a few days ago
against a shop-keeper in a district town in Northern Bengal for having sold salt
at the rate of Re. 2 per 7 chattaks, which works out at more than Rs. 4/8 per
seer. I ghould like to know, therefore, frcm the Honourable Member in
charge as regards the present stocks that may be held in Calcutta, and secondly,
as regards the supplies in the interior. I am aware that it is not so much per-
haps a question of the supplies in Calcutta as a question of transport and distri-
bution of the available salt. I dare say my Honourable friend, the Railway
Member, will be in a position to give us an assurance that salt is being transport-
«ed into the interior of the eastern provinces by th: Railways under a high prior-
ity, and further that the inland steamer services are also doing their best to help
in a proper distribution of salt in the interior. I have no desire to further occu-
Py the attention of this House in regard to this matter, but®l feel that the situa-
tion has assumed such serious proportions in the eastern provinces, particularly
in some of the districts of Bengal, that T trust that Government will give it
their immediate and earnest attention for the purpose of finding out a solution
-of the difficulty that has arisen.

. The Homourable Sir Jwala Prasad Srivastava (Food Member): The position
in regard to the availability of salt in the Eastern Region. . .

Mr. K. 0. Neogy: Calcutta also.

The Honourable Sir Jwala Prasad Srivastava: Possibly Calcutta but more
80, Assam. The position there has been causing us a little anxiety for some
time but I am glad to say that the position has now greatly improved. Sup-
plies of salt have arrived, I think, everywhere. I have not got the entire data
3?‘1}1:’“:;[:1]){2?3.{ bI t.h}d them vyesterday to answer quest-io_ns “fhich were tabled
and we stme']doinpzu.*3\79,1“;!;:}1-:i'ngeirixerc::’llllry 'pcfv!:tefi tt::db:]i..t?; ;E:; :“;ua:]}?n has 1mprovstd

3 . ut further improvem

Dr. Sir Zia Uddin Ahmad: The Honourable Member has asstr::gd ues i?l:lai:
he has got sufficient salt in Caleutta. I would like to know what facilities have
h.een provided for the distribution of salt #n the mofussil because Bengal is ve
differently situated from the other provinces. There are small s{rreims thez
which are not approachable except by boat. Has he made satisfactorv ar-
rangements—to the satisfaction of the Government of India and the Provincial
Gevernments—that the salt that is now accumulated in Caleutta will be distri
buted in the mofussil towns and may I know whether means of tr : are

. e ansport are
pla%e*d ag« t;e tgaposr?l of Government to carry this out.

- P. N. Banerjea (Calcutta Suburbs: Non- :
Honoqmble the Faod Member has given us O?n?gruu]::ﬁagomthe‘[h:;:gé t'}lih :
there is sufficient supply of salt but that is a va rti e

The Honourable Sir Jwals Prasad Srivastava: I did not say ‘suffcient’
said that the situation has improved. | 0% say ‘suficient’. I

Dr. P. N. Banerjea: That is also a va i
i ; : gue assertion. T want to know. -
::?1]1:: frv};?c{' is t.(IIm ;mto‘clintﬁ Oft stock in Calcutta and what is the amouﬁ?igeﬁe
¥slde and what definite arr i i eps
aupg_: oésalt e diE‘t’ﬁcm.angeme:ntna; are being made with regard to the
¢ Honourable Sir Jwala Prasad Srivastava: As T h 1 i
] bl ! dy said, I
8m not in a position to supply all the details ¢ 2 the detaily ot
day to answer questions Qgpt-he &mbj::cl:.El te foder. T had the details yestar.
Dr. P. N. Banerjea: Later on, '

théll:h; Eonqura.hla Sir Jwala Pmmd Srivastava: T shall be very glad to «give
. Information to my friend any time he wans it. T can answ hort
notice question about it. o 8 short

Dr. P. N. Banerjea: Good.
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The Honourable Sir Jwala Prasad Srivastava: With regard to the inquiry
made by my frlfend Dr. Zia Uddin I would like to assure him that the neces-
sary transport has been provided to carry the salt to the mofussil.

Mr. Akhil Ohandra Datta (Chittagong and Rajshahi Divisions: Non-Muham-
madan Rural): When?

The Honourable Sir Jwala Prasad Srivastava: I am unable to give the
dates but the latest assurance from the Director of Civil Supplies, Bengal, is
that he is getting the transport that he wants.

Mr. T. T. Krishnamachari (Tanjore cum Trichnopoly: Non-Muhammadan
fltural):g should like to raise an important question on this supplementary
emand. . . .

. Mr, President (The Honourable Sir Abdur Rahim): I cannot allow any fur-
ther discussion on this subject. The question is: '

“That a supplementary sum not exceeding Rs. 14,853,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during

.,

the year ending on the 3lst day of March, 1944, in respect of ‘Sakt’.
The motion was adopted.

DeMAND No. 7.—STamps.

The Honourable Sir Jeremy Raisman: I move:

“That a supplementary sum not exceeding Ra, 22,00,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending on the 3lst day of March, 1844, in respect of ‘Stamps’.’”

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That a supplementary sum not exceeding Rs. 22,00,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending on the 3lst day of March, 1844, in respect of ‘Stamps'.”

The motion was adopted.

DeMAND No. 9.—IRRIGATION NAVIGATION, EMBANEMENT AND DRAINAGE WORKS.

The Honourable Sir Jeremy Raisman: I move: :

“That a supplementary sum not exceeding Rs. 142,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending on the 3lst day of March, 1944, in respect of ‘Irrigation, Navigation, Em--
bankment and Drainage Works'.”

Mr. President (The Honourable 8ir Abdur Rahim): The question is:

“That a supplementary sum not exceading Rs, 1,42,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending on the 3lst day of March 1944, in respect of ‘Irrigation, Navigation, Em-
bankment and Drainage Works'.”

The motion was adopted.

DeMaND No. 10.—INDIAN PosTs AND TELEGRAPHS DEPARTMENT.

The Honourable Sir Jeremy Raisman: I move:
“That a supplementary sum not exceeding Rs. 2,28,03,000 he granted to the Governor
General in Council to defray the charges which will come in course of payment during

the year ending on the 3lst day of March, 1944, in respect of ‘Indian Posts and Telegraphs
Department’,*’ ) ’

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

“That a supplementary sum not exceeding Rs. 2,28,03,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during
.&3 year en:ii.!lg on the 31st day of March, 1844, in respect of ‘Indian Posts and Telegraphs

[ ment .

p:r. Lalchand Navalrai (Sind: Non-Muhammadan Rural): Sir, I wish to
draw the attention of the House as well as of the Finance Member and of the

Posts and Air Department to a few points. I find that the supple-
12 Noo¥. | entary grant is required for telegraph and telephone lines and for
radio communications. Now, I must say that both the telephone lines and
the radio communications are very much wanting in Sind. We have got no
trunk call on the right side of the river Indus, and many a time it has hamper-
ed even the administration. We have no telephone communication from that
part of the province to Karachi itself. I know of instances where the Collec-
tors have themselves felt the necessity of it ‘especially when there have been
breaches in the canals or there has been some other difficulty. I know that a
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1 made for this for a very long time, even when my Honour-
gﬁﬁag?er?; ElSib;'ee(r}lurum;ﬂsh Bewoor was the Director General of Posts and Tele-
graphs. But he has taken into his head one thing and that is always worry-
ing him and he has made no attempt to solve the difficulty. On that side
there is a great need for this telephone line. It only needs to connect the
Ruk junction to Kotri. . . .

kl]ru President (The Honourable Sir Abdur Rahim): What is the Demand
that the Honourable Member is referring to?
- Mr. Lalchand Navalrai: I am talking about Demand No. 10, last but one
item in respect of telegraph and telephone lines and radio communications.
. Mr. President (The Honourable Sir Abdur Rahim): I know that. But is
the grievance which the Honourable Member is now putting forward covered
by any item of this demand?
° Mr, Lalchand Navalrai: This money is wanted for that purpose.

Mr, President (The Honourable Sir Abdur Rahim): That point cannot be
raised now.

Mr, Lalchand Navalrai: But I can refer to radio communications because
we want a station at Karachi.

* Mr, President (The Honourable Sir Abdur Rahim): That, too, cannot be
discussed. You cannot ventilate any general grievance on a -supplementary
grant. The Honourable Member can only say whether this demand is neces-
sary or not.

Mr. Lalchand Navalrai: Then, Sir, I oppose it.

Mr. T. S. Avinashilingam Chettiar (Salem and Coimbatore cum North
Arcot: Non-Muhammadan Rural): Sir, in the Explanatory Memorandum, while-
giving the reasons for asking this supplementary grant, they have said ‘‘increas--
ed activities of the Department, the necessity for maintaining assets at a hnigh-
standard of efficiency’’ are responsible for it. Am I to understand that till this-
demand was asked for, things were not maintained at a high point of efficiency?’
Then, later on, we are told that the militarization of staff in Bengal and Assam
Circle is responsible for an increase of 27 lakhs. May I know how it increases-
the expenses of the Department? At what rate have you given the increase to-
those who have joined the military personnel? Then, about the arrears of con-
tribution under Empire Air Mail Scheme, we would like to know, if it is not too-
much for the Finance Member to explain here, on what grounds is this contri--
bution fixed? And, lastly, about the taking up of the Telephone Company at
Bombay, may we know the profits that they expect to get by taking over this
company ?

. 8ir Gurunath Bewoor (Secretary, Posts and Air Department): Sir, 18
regards my Honourable friend, Mr, Lalchand Navalrai, what™T gafher is that he
. i8 not objecting to the amount which we have spent, but he wants us to spend
more than what we have done. I do not know whether that will be quite
_relevant. ' - -
. Mr, Lalchand Navalrai: You can have reduction elsewhere.
« Sir Gurunath Bewoor: I would now like to explain to my Honourable friend,
. Mr. Chettiar, the points which he has raised. When we mention here ‘the
necessity for maintaining assets at a high standard of efficiency’, the point
that was intended to be made was that owing to the greater use of certain
services which is now being made of the telegraphs and telephanes particularly,
greater amount has to be spent on the maintenance of those assets. Formerly,
interruptions and various other little damages to lines could be repaired in a
leisurely manner, but in war time it is- most essential that interruptions should
- be put right very quickly. Therefore, it is necessary to employ a much larger
number of staff and also a much larger quantity of stores than was the case
in peace time. The question of militarization that is raised is this. In the
Bengal and Assam Cirele, the staff of the Posts and Telegraphs Department,
like the railway staff, has been enrolled in the military service, but they eon-
tinue to perform the same duty as thev were performing before. This was
considered necessary in the interests of ensuring the maintenance of thess
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essential services in case the position in the province becanie worse. It has
been agreed with the Defence Department that half of the extra cost involved
wiu‘{lgebe met by the Defence budget and half by the Posts and Telegrapas
b t.

.Mr, T. S. Avinashilingam Chettiar: How has this extra cost comne about?

Bir Gurunath Bewoor: The extra cost has come about because those who

~“are enrolled in military service are given in addition to their pay an alow-
- ance of 25 per cent. of their pay. They are given ration allowance or they are
given rations in kind and they are provided with uniform. This is the extra
cost that is involved and it is met partly by the Posts and Telegraphs budget
- and partly by the Defence budget. This has been dome, as I said in order
to ensure the maintenance of these essential services even if conditions in the
. _provinces became far worse than they are at present. N
As regards the payment for the Empire Air Mail Service, the position is
‘ithat when the war broke out, the whole system of the all-up Empire Air Mail
ihad to be stopped. The service could not operate as it used to operate before
" and, therefore, we agreed that the question of what should be paid for_the service
should be re-examined. While the re-examination was going on, no paymeut
was made. We have now thoroughly examined the question and found that
the services which we are now getting are costing the operator very much more
than they cost in peace time and that we would be fully justified—in fact, it
would be profitable to us—to pay according to the agreed old scheme. Accord-
ingly, it has been decided to pay the amount and. therefore, the amounts that
were not paid in the past are now being paid.

Mr. T. 8, Avinashilingam Chettiar: On what basis they are paid?

Sir Gurunath Bewoor: The basis is the old contract. Under the Empire Air
Mail Scheme a contract was entered into according to which payvments were
made by India and other Empire countries on a basis of 15 years. 7-23 lakhs
in the first year, 7-69 lakhs in the second year, 8-61 lakhs in the third year,
and so on. It was an agreement which was explained in this House before.
!t was an agreement made between His Majesty's Government and the Indian
Government with regard to the Empire Air Mail Scheme under which all drst
class mail was earried free without any extra charge and India received so
many services per week. When the war broke out. that service broke doam.
We are now sending out mails on a surcharge system and the operators,
namely. the B.0.A.C., are providing the service. We are now paying ‘hem
under the old system for the new services, because we are satisfied that this
is profitable to this country and that we are receiving services which are much
raore valuable than the amount we are paying.

The last point is about the Bombay Telephone Company. This again s s
matter which has been explained in this House before. The Government of
India purchased all the shares of the Bombay Telephone Companv and thus
became the proprietor of that company, but from 1st April, 1948, the company
ceased to exist and the Government of India is now operating the service as
a departmental service. As regards the question whether it has been profit-
able or not, there is absolutely no doubt about it. Tsking the income and
expenditure side of the three companies which we have taken over now, we
stand to gain about a crore of rupees.per annum in revenue,

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That a supplementary sum not exceeding Rs. 2,28,03,000 be granted to the Governm -
General in Council to defray the charges which will come in course of payment during
the year ending on the 31st day of March, 1844, in respect of ‘Indian Posts and Telegraphs
Department’.

The motion was adopted.

Demanp No. 11.—INTEREST ON DEBT AND OTHER OBLIGATIONS AND REDUCTION
: OR AVOmANCE or DEsT.
The Homourable Sir Jeremy Raisman: Sir, I move:
“That a supplementary sum not exceeding Rs. 20,00,000 be nfed to the Governor
General in Council to defray the charges which will come in coarse of payment daring

the year ending on the 3lst day of March, 1944, in respect of ‘Int other
Obligations and Reduction or Avoidance of Debt'.” of nterest on Debt and
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M, President (The Honoursble Sir Abdur Rahim): The question is:
“That a supplementary sum not exceeding Rs. 20,00,000 be granted to the Governor

in C il to defray the charges which will come in course of payment during
g?;';fr ?ndi:;ng:ll the 3lst day of Malgch, 1944, in respect of ‘Interest on Debt and other
Obligations and Reduction or Avoidance of Debt'.”
he motion was adopted.

DEMAND No. 13.—COUNCIL OF STATE

The Honourable Sir Jeremy Raisman: Sir, I move:

“That a supplementary sum not exceeding Rs. 43,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment ,dunng
the year ending on the 3lst day of March, 1944, in respect of the ‘Council of Btate.”

&'.r. President (The Honourable Sir Abdur Rahim): Motion moved:

“That a supplementary sum not exceeding Rs. 43,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending on the 31st day of March, 1844, in respect of the ‘Council of State’.”

Dr. P. N. Banerjea: What is this amount for? )

The Honourable Sir Jeremy Raisman: This was for the extra Session of
the Council of State. It is explained in the Memorandum.

.+ Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That a supplementary sum not exceeding Rs. 43,000 be granted to the Governor
General in Council to defravy the charges which will come in course of payment during
the year ending on the 3lst day of March, 1944, in respect of the ‘Council of State’.”

he motion was adopted.

DeEMAND No. 14.—LEGISLATIVE ASSEMBLY AND LEGISLATIVE ASSEMBLY

DEPARTMENT,
The Honourable Sir Jeremy Raisman: Sir, I move:
“That . a supplementary sum not exceeding Rs. 1,65000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during

the, year ending on the 3lst day of March, 1844, in respect of the ‘Legislative Astembly and
Legislative Assembly Department’.”

D
Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a supplementary sum not exceeding Rs. 1,65,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment durin,

- the year ending on the 31st day of March, 1944, in respect of the ‘Legislative Assembly and
Legislative Assembly Departmgnt'." Fee Y

The motion was adopted.

DeManp No. 15.—HoMme DEPARTMENT.
The Honourable Sir Jeremy Raisman: Sir, I move:

“That a supplementary sum not exceeding Rs. 35,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment duri
the vear ending on the 31st day of March, 1844, in respect of the ‘Home Department’.”

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:-

“That a supplementary sum not exceeding Rs. 35000 be granted to the Governor
General in Council to defra: the charges which will come in course of - payment during
the )ear ending on the 3lst day of March, 1844, in respect of the ‘Home Department’.”

Mr. T. S. Avinashilingam Chettiar: Sir, with respect to the war, various
new Departments have been created for which funds have been provided. As
far as we can see the only work of the Home Department seems to be- to issue-

" Ordinances, order detention of persons without trial. Beyond these, there is
no other work for the Home Department. I do not, therefore, see any necessity
for any new appointment in the Home Department for any new work. No justifi-
cation is shown for this expenditure except- that an extra person is necessary
and, therefore, a new appointment is created. I submit some more detailed
explanation is necessary,

The Honourable Sir Reginald Maxwell (Home Member): This refers 7o a
specific appointment of an officer on special duty for seven months. He was
appointed in connection with the administration of the Essential Supplies Scheme
for Central Government servants in Delhi.

Mr. T. S. Avinashilingam Chettiar: Tn the Explanatory Memorandum under
(a) the explanation is given: ‘‘creation of some additional temporary posts to
cope with the increased work on account of war'’.

The Honourahle Sir Reginald Maxwell: There was a Supervisor, essential
Supplies 8cheme, and a Superintendent for the same purpose.

Mr. T. 8, Avinaghilingam Chettiar: "For the sake of?
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The Honourable Sir Reginald Maxwell: I said that a Supervisor for~ the
iissential Supplies Scheme was also appointed. o

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That a supplementary sum not exceeding Rs. 35000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the vear ending on the 31st day of March, 1944, in respect of the ‘Home Department’.”

The motion was adopted.

DemMaxDp No. 17.—DEPARTMENT OF INFORMATION ANDP BROADCASTING.

The Honourable Sir Jeremy Raisman: Sir, I move:

“That a supplementary sum not exceeding Rs. 1.85000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during the
year ending on the 3lst day of March 1944, in respect of the Department of Information
and Broadcasting'.'

Mr, President (The Honourable Sir Abdur Rahim): Motion moved:

“That a supplementary sum not exceeding Rs. 1.85,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during the

year ending on the 3lst day of March 1944, in respect of the Department of Information
and Broadcasting'."

Dr. Sir Zia Uddin Ahmad: Sir, I oppose this demand. Sir, I gave notice
in the Standing Finance Committee that I will oppose this particular demand
for the reasons which I gave to the representative of the Department and I
repeat here. In this particular Department, we have got a small clique which
first chooses persons for whom posts should be provided, or in other words
favourites are first selected, then they create posts for them and afterwards
they advertise in the Press inviting applications. They give a lot of trouble
to candidates. They apply on prescribed forms and pay Rs. 3 for it. The
candidates are put to the inconvenience in running about and gather informa-
tions, secure recommendations, and incur a lot of expenses in coming for the
bogus interview and in fact there is no end to all these troubles. Lastly, this
cligue thinks out the reasons by which thev bluff the Finance Department and
justify this particular expenditure. 1 said that the process ought to have
been reversed. The last course should be taken first and the selection should
be the last. I spoke to the Deputy Secretary of the Department when he eame
before the Standing Finance Committee that we did not approve of this method
which is now followed because we happen to be the sufferers. In the 1irst
place not a single student of the Aliearh University is selected for appoint-
ment, and this for the simple reason that not a single Aligarh University .man
B in the ring. According to the terms of advertisement, an Aligarh student
is not inferior to any other student. Unfortunately, we are not in that ring.
We do not fulfil the qualifications which are necessary to get into this ring,
and I am glad that we are not in that ring. These are our genuine grievances,
and-I submit there ought to be fair play for everybody.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
cannot discuss these grievances on a supplementary demand.

Dr. Sir Zia Uddin Ahmad: I am opposing the whole demand and I am giving
my reasons for doing so. ’

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
cannot ventilate grievances of that character on this supplementary demand.

Dr. Sir Zia Uddin Ahmad: I oppose the whole demand for this reason tbat
the Department does not show fair play to every body. They are only cheating
the public by inviting applications when they have already made up sheir
minds about the candidates for whom offered posts are created.

Mr. President (The Honourable Sir Abdur Rahim): These are matters
tor the Standing Finance Committee. .
Dz, Sir Zia Uddin Ahmad: I opposed it in that Commitiea and recorded
my dissent. I said I would oppose it in the House.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-

ber cannot discuss a. general grievance in regard to the appointment of these
men.
. Dr. Sir Zia Uddin Ahmad: My grievance is that they first select the men
and then create posts and then advertise in order to cheat the people. They
afterwards give reasons for creating the poste. . The method is wrong and I
oppose it. '
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Mr, President (The Houourable Sir Abdur Rahim): The Honourable
Member can oppose it for any reason relevant to the Demand but with regard
to the appointments mo questions of that general character can be discussed. -

Dr. Sir Zia Uddin Ahmad: 1 oppose it because money is not wanted for
posts which are required but for certuin individuals whom they wanted to pro-
vide. Therefore, 1 say that & case should first be made out in the Standing
Fmanee Committee for incurring this expenditure and they should justify the
creation -of the posts. Thea, if the posts are sanctioned, they should be filled
with the help of some impartial body and not in the fashion they have adopted.
1t may be the Public Service Commission. The Honourable Member has now
changed the method and has invited the Public Service Commission to help in
filling certain posts. I hope this method will be still further widened and there
will be fair play for every province and every community without a monopoly
being created for a few individuals. B8ir, I oppose the motion.

Mr. T. T. Krishnamachari: Sir, I rise to oppose this motion for the reason
that I am unable to synchronise the observations of the Standing Finance Com-
mittee and the demand now put forward. It may be that the demand is less in
amount thau what was visualised by Government at the time they approached
the Standing Finance Committee. Anyway, it has been definitely said that
a sum of 2 lakhs and 16 thousand has already been spent whereas I see that
the demand here is for 1 lakh and 85 thousand.

Another point on which I should like to have some information is in regard
to the subscription paid, I presume, to the United Nations Information Com-
mittee through the Secretary of State for India. I do not find an analogous
item, similar to what was submitted to the Standing Finance Committee, in
this demand before us. Anyway the House would like to have some informa-
tion as to what this United Nationg Information Committee is, what its fune-
tions are, why any amount should be paid to it by the Indian Goverriment and
what benefit this country is getting by the payment of this subscription.

Sir Muhammad Yamin Khan: Sir, T expected some more information
from the Honourable Member and I requested him that when he moves a
demand of this kind . . . . .

Mr. President (The Honourable Sir Abdur Rahim): But surely every
demand does not require a detailed-expianation ?

Sir Muhammad Yamin XKhan: But this particular demand the House can-
oot -easily understand and some more explanation is necessary. Specially here
we do not know whether it includes anything for the expenses of the delegation
that was sent from here to England. If it ig not included here, I should like
to know where i is charged. I tried to find that out in the explanatory memo-
randum but Aid not find anything. Under what head is that given and where
does it come from? The House should not be taken by surprise in this
manner. .

Then, I will bring it to the notice of the Honourable Member that many
people apply for posts in reply tc advertisements which are issued and they
have first to pay a fee of 8 or 5 rupees althouph the Department knows fully
well that their applications will not at all be considered. That is how this
Department is making an income in this objectionable manner and a great in-
justice is done to the people wko send their applications. It is certainly objec-
tionable for any Government Department to collect subscriptions like this
when it is never their intention to treat these applications seriously. I agree
with my Honourable friend, Sir Zia Uddin, that this is pure cheating and comes
under section 420 of the Indian Penal Code.

Then, another thing is openly talked about that when a debate takes place in
this House and that news is given out on the radio, the speeches of those who
fpeak on behalf of Government are given for about ten minutes whereas . . . .
. Mr. President (The Honourable Sir Abdur Rahim): The Honourable. Mem-
ber cannot go into all that and should not mention them.

. Sir Muhammad Yamin Khar: Very well, Sir. These are our grievances
and unless we are given more information as to the necessity for this expendi-
‘wre, we are not willing to grant this demand.
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Mr. Lalchand Navalrai: Sir, with regard to this United Nations Information
Committee, I find on page 7 of the report of the Standing Finance Committee
that it was decided to subscribe to it in the year 1943-44. On page ﬁ,_ I find
that Rs. 4,709 was paid towards this to the Secretary of State for India. In
the Report of the Standing Finance Committee I do not find that any witnesses
were examined or questions asked or answers given to questions if they were
agked. Therefore, 1 want to know what this Committee is, what its iu.l?ctlons
are, and what work it has hitherto done, so thdt we may know whether this pay-
ment is necessary or not.

My Honourable friends have their grievances agsinst this department. I
have also got my grievances, namely, with regard to a radio station
at Karachi and with regard to trunk telephone, etc., but’ I shall
not deal with them here. 1 will only say that there are several grievances
and, therefore, we oppose this demand.

Mr. Muhammad Azhar Ali (Lucknow and Fyzabad Divisions: Muhammadan
Rural): Sir, the object of this Information and Broadcasting Department is
to enlighten the publie, especially in religious matters. In a very recent case
in Lucknow . .. .. '

The Honourable Sir Sultan Ahmed (Member for Information xnd Broad-
casting): 1 cannot hear the Honourable Member.

Mr. President (The Honourable Sir Abdur Rshim): The Honourable
Member had better speak up.

Mr. Muhammad Azhar Ali: In a very recent case in Lucknow, it so happen-
ea that one of the greatest maulvis of Lucknow was invited by the Broadcasting
Department . . . . ..

Mr. President (The Honourable Sir Abdur Rahim): The Hanourable Mem-
ber cannot go into all those individual cases. He must confine hig observa-
tions to the supplementary demand under discussion. '

Mr. Muhammad Aghar Ali: Sir, I oppose this on this ground . . . .

Mr. Presgident (The Honourable Sir Abdur Rahim): You cannot oppose on
all sorts of grounds; you can oppoee this motion on the grounds which are rele-
vant.

Mr. Muhammad Azhar Ali: The department ig paying . . . .

_ Mr. President (The Honourable Sir Abdur Rahim): That stage is passed.
You cannot, on this supplementary grant, bring in all those matters. '

Mr. Muhammad Azhar Ali: But it is a very serious matter.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber cannot do it. : B

Mr. Muhammad Azhar Ali: But the department pays the people whom it
invites to speak.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber cannot go into all that. ’ '
Mr. T. 8. Avinaghilingam Chettiar: In the explapatory “memorandum it is
stated ‘for the expansion of the activities of the department’. This Rs. 1,85,000
is nearly about 1/12th of the dernand of the whole department. Rs. 14,39,000
is the original demand and being such a large portion of the original demand, .
I think it is necessary that the Government should give details of what these
‘expansion activities’ are. I would, therefore, like the Honourable Member to
tell the House what are those activities which are responsible for thig huge
additional expenditure in relation to the expenditure on the whole department.
The Honourable Sir Sultan Ahmed: T deeply regret that the Honourable
Members do not bring with them the proceedings of the meeting of the Stand-
mggn?lrlmg Cimmit‘tee whi(-'i;hhave been circulated, o
. T. 8. Avinashilingam Chettiar: I h ] o
Here they are. ave ot thepe progged
The Honoursble Sir Sultan Ahmed: This is not the one. ‘** “*

ings with me
[ A -

i



DEMANDS FOR SUPPLEMENTARY GRANTS FOR 1943-44 184%

Mr. T. 8. Avinashilingam Chettiar: Only this js circulated to us. .

The Honourable Sir Sultan Ahmed: All this information is given there on
page. 6, and ‘“Members are requested kindly to preserve these. copies for their
own use it will not be possible to supply any more copies in' view of paper
economy.”’ If the Honourable Members do not bring their copies with them,
I regret it is not possible to supply more. All'thé explanations are given inere.

However, I will explain the position now. Mr. Krishnamachari wgnt&d to
know how it was that though the excess was Rs. 2,38,000, we are asking only
for a supplementary grant of Re. 1,85,000. Well, the rest of it has been got
by re-appropriation. As regards Rs. 1,85,000, all the det.gils are given and it
has got nothing to do with the Broadcasting Department; it is for the Information
Department. Rs. 56,200 is for the appointment of the following additional
officers for which 'no provision could be made in the original demand: One
Deputy Secretary: One Officer on special duty and so on. Rs. 35,000 are due
to additional ministerial staff appointed during the current year, for wlflch no
provision could be made at the time of framing of the original estimates.
Rs. 61,100 is on account of dearness allowance, ete. Rs. 32,700 is n:lam]y due
to the effect of splitting up the office in two portions—Delhi and Simla. A.Il’
these details have been given and they have got nothing to do with the question-
of appointments in the Radio Btation at all.

Mr. K. C. Neogy: May 1 interrupt the Honourable Member on this.
particular question? There are certain discrepancies between the figures given
in the Demands and those given in the proceedings of the Standing Finance
Committee, to which attention was drawn by my Honourable friend, Mr.
Krishnamachari. '

The Honourable Sir Jeremy Raisman: It has been explained.

Mr. K. C. Weogy: There are discrepancies; figures do not aecord with ‘each
other. o (S

The Honourable Sir Sultan Ahmed: The explanation has been given there:
Later on we made enquiries and found that the figures did not tally-and, there-
forc, we made the necessary corrections. _ . . -

Now, Sir, .as regards the grievances of Dr. Sir Zia Uddin. I would like to-
luention that since, at any rate, 1 have been in this department, I have seén to-
it that the appointments are mude after due advertisements in the papers..
Some of the appointments have been made by the Federal Public - Service
Commission; other appointments have been made by Selection Boards, and 1
have passed an order that, as far us possible, subject to efficiency, all provinces
should be represented. It should not be the monopoly of only one province
or any partieular class of people. "I have passed an ordér to that effect and I
am glad to say that during the last six months appointments have been made
on a different basis. ,

Now, as regards the grievance that the students from Aligarh University do.
not find a place, I have been examnining that question and I can say nothing at.
present as to why this has happened if it has happened ‘at all. If this has:
happened and if suitable candidates were available, surely there was no parti--
cular reason why they should not have been appointed. I have got a letter from.
the Honourable Member and I am going into that question.

Dr. Sir Zia Uddin Ahmad: May I ask if the Honourable Member is in a-
position to give the constitution of this committee which he has just appointed ?*

The Homourable Sir Sultan Ahmed: Yes. I need not deal with the consti-.
tution of the Federal Public Service Commission. On the Selection Board, the
following are represented: (i) Joint Secretary of my Department; (ii) The-
News Editor—Mr. Barnes; (iii) Mr. A. S. Bukhari, Director-General, All India-
Radio. For smaller posts, we have perhaps got another selection .board con--
sisting of—I cannot give all the names, but I think I am right in saying—Dr:
Zskir Husain, Sardar Sobha Bingh, Mrs. Tkramullah and some one else.
. dlr. Il;w Navalrai: What small appointments; thoge carrying Rs. 5000
nd so on : '
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The Honourable Sir Sultan Ahmed: No less than Rs. 200. For higher posts

carrying & salary of say Rs. 1,000 or so sometimes go to the Federal Public
Service Commission.

Dr. P. N. Banerjea: Are these permanent appointments?

The Honourable Sir Sultan Ahmed: Not all. Some of them are; none on
the Information side.

With reg.. ..o the item ‘Secretary of State for India—Rs. 4,500’, it is really
tfor the United Nations Information Committee. I will give to the House the
‘functions of this organisation :

(a) to act as a forum for discussion on questions of information and publicity of
eneral and joint interest to the United Nations;

(b) to collaborate with the Inter-Allied and United Nations Information Committee out-
side the United Kingdom on matters of joint publicitv interest and to consider decisions
Teached by these committees or matters referred to the Office by them;

(c) to maintain an information office under the direction of a Secretary-General for the
‘purpose of—

(1) serving as publicity agent for common activities afreed between the Members, and
dssuing statements on matters of common interest endorsed by the Members;

{2) developing joint publicity about the activities of the United Nations through the
press, radio, films, exhibitions posters, lectures and other recognised publicity channels; -

(3) providing facilities for the pooling of material and the dissemination of information
about the United Nations, and making accessible common resources for research and
consultation on matters of joint publicity interest.

It is not a function of the organisation to undertake publicity of national
interest only for or about an individual Government, or to decide questions of
«differences in publicity policy which may arise between two or more of its
'members. As the dominions of South Africa, Canada and Australia have joined
it was decided that India should also join.

Dr. P. N. Banerjea: Is India represented on this Committes?.

The Honourable Sir Sultan Ahmed: T have just said so. India has joined.
‘That must be.

Dr. P. N. Banerjea: Represented by whom?

The Honourable Sir Sultan Ahmed: I cannot give that answer.

Mr. President (The Honourable Sir Abdur Rahim): The question ix:

“That a supplementary sum not exceeding Ra. 185000 be granted to the Governor
*General in Council to defray the charges which will come in course of payment during the
year ending on the 3lst day of March 1944, in respect of the Department of Information
:and Broadcasting’.”

The Assembly divided:

AYES—45.
:Ahmad Nawaz Khan, Major Nawab BSir, Kushal Pal Singh, Raja Bahadur.
Ambedkar, The Honourable Dr. B. R. Lawson, Mr. C. P,
Azizul Hugque, The Honourable 8ir M. Maxwell, The Honourable Sir Reginald.
“Benthall, The Honourable Sir Edward. Miller, Mr. C. C.
"Bewoor, Sir Gurunath. Muazzam Sahib Bahadur, Mr, Muhammad.
Caroe, Sir Olaf. Mudaliar, The Honourable Dewan Bahadur
*Chapman-Mortimer, Mr, T. Sir A. Ramaswami.
Chatterji, Mr. 8. C. Ogilvie, Sir Charles,
Daga, Seth Sunder Lall. Raisman, The Honourable Sir Jeremy.
Dalal, Dr. Sir Ratanji Dinshaw. Richardson, Sir Henry,
Dalpat Singh, Sardar Bahadur Captain. Roy. The Honourable Sir Asoka.
Ghuznavi, Sir Abdul Halim. Shahban, Khan Bahadur Mian Gholsm -~
Gwilt, Mr, E. L, C. Kadir Muhammad.
"Habibur-Rahman, Khan Bahaduor Sheikh. Sheehy, Sir John.
"Haidar, Khan Bahadur Shamsuddin. Siva Raj, Rao Bahadur N.
Imam, Mr. Saiyid Haidar, Spence, Bir George.
Tnskip, Mr, A. C. Srivastava, The Honourable Sir Jwala Pra-
TIsmaiel Alikhan, Kunwer Hajee, sad.
James, Sir F. E. Stokes, Mr. H. G.
Jawahar Singh, Bardar Bahadur Sardar Sir. Sultan Ahmed, The Honourable Sir.
Jehangir. 8ir Cowasjes. Sundaresan, Mr,  N.
Kamaloddin 'Ahmad, Shams-ul-Ulema: Thakur Singh, Capt.
Khare, The Honourable Dr. N. B. Trivedi, Mr. C. M.

Krishmamoorthy, Mr. E. 8. A. Tyson, Mr. J. D.



DEMANDS FOR SUPPLEMENTARY GRANTS FOR 1943-44 1643

NOES—55.

hani Maulvi Mubammad. Lakhichand, Mr. Rajmal
mﬁ &yuﬁ, Mr, Lalchand Navalrai, Mr.
Abdullah, Mr. H. M. Liaquat Ali Khan, Nawabzada Mubammad.
Azhar Ali, Mr, Muhammad, Maitra, Pandit Lakshmi Kanta,
Banerjea, Dr. P. N, Mangal Singh, Sardar.
Chattopadh:aya, Mr. Amarendra Nath. Manu Subedsr, Mr.
Chettiar, Mr. T. 8, Avinashilingam. Misra, Pandit Shambhudayal .
Chetty, Mr. Sami Vencatachelam, Murtuza Sahib Bahadur Maulvi Syed.
Choudhury, Mr, Abdur Rasheed, Naidu, Mr. G. Rangiah, .
Choudhury, Mr, Muhammad Hussain. Nairang, 8yed Ghulam Bhik,
Das, Mr. B. Naoman, Mr, Muhammad.
Datta, Mr. Akhil Chandra. Neogy, Mr. K. C. .
Desai, Mr, Bhulabhai J. Raghubir Narain Bingh, Choudhri.
Deshmukh, Dr. G. V. Ramayan Prasad, Mr.
Deshmukh, Mr, Govind V. Raza Ali, Sir Syed.
Essak Sait, Mr, H. A. Sathar H. Reddiar, Mr. K, Sitarama.
Fazl-i-Haq Piracha, Khan Bahadur Shaikh. Sant Singh, Sardar.
Gupta, Mr. K. 8, Satvanarayana Moorty, Mr, A.
Gupta, Mr. R. R, Bham Lal, Lala.
Habibar Rahman, Dr, Siddique Ali Kban, Nawab.
Hans Raj, Raizada, Siddiquee, Shaikh Rafiuddin Ahmad.
Hegde, Sri K. B. Jinaraja, Sri Prakasa, Mr.
Hosmani, Mr. B. K, Subbarayan, Shrimati K. Radha Bai.

Ismail Khan, Hajee Cho i i
Kailash Bihori Lﬁ;’ Mr"dhury Mohammad. Yamin Khan, Sir Muhammad,

Kazmi, Qazi Muhmmad' Ahmad. Yusuf Abdools Haroon, Seth.
Kru'hyamachari. Mr. T. T ) Zafar Ali Khan, Maulana,
Lshiri Chsudhary, Mr, D.” K. Zia Uddin Ahmad, Dr. Sir.

The motion was negatived.

DeMaND No. 19—DEPARTMENT OF Epvcation, HeaLTH axp LaxDs.

T’II’:: Howm;:blo Bir Jeremy Raisman: Sir, I move:

“That a supplementary sum not exceeding Rs. 215000 be granted to the Governmor

;};r;er:;d;: C::n:llml tgl ief';-ay t.l;e lglmrg(u which will come in conge of payment during the
e 3 i ‘ i

Hoalth ang Loache., st day o arch, 1944, in respect of the ‘Department of Eduesation,

Mr. Pregident (The Honourable Sir Abdur Rahim): There is too much noise.
The questicn is: '

“That a supplementary sum not exceeding Rs. 2,15000 be granted to the Governor
QGeneral in Council to defray the charges which will come in course of payment during the

year ending on the 3lst day of March, 1944, in respect of the ‘Department of Education,
Health and Lands’.”

The motion was adopted.
DeMAND No. 20—DEPARTMENT OF INDIANS OVERSEAS.

The Honourable Sir Jeremy Ralsman: I move:

“That a supplementary sum not exceeding Rs, 38,000 be granted to the Govermor
General in Council to defray the charges which will come in course of payment during the
ending on the 3lst day of March, 1844, in respect of the ‘Department of Indians

verseas'.”

Mr. President (The Honoursble Sir Abdur Rahim): Motion moved:

“That a supplementary sum not exceeding Rs. 38,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during the
&r endm'g on the 31st day of March, 1944, in respect of the ‘Department of Indians

raeas’.’

Mr. K. 0. Neogy: I should like to have some informaticn in regard to
this particular demand. The House will observe that this demand is not
supported by & recommendation of the Standing Finance Committee. The
House will observe further that a part of the increased expenditure is due to
the head ‘‘Burma Reconstruction Conferences’”. I had an idea that the
attitude of the Government in the Indian Overseas Department towards these
Burma questions was one of benevolent neutrality. T should like to know
from the Honourable Member in charge as to what exactly was the nature
of the participation of the Government of India in these ‘‘Burma Reconstruc-
tion Conferenze ' activities.
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The Honourable Dr. N. B. Khare (Member for Indians Overseas): Rs.
88,000 consists of the following three items.

An Honourable Member: Cannot hear you. . )

The Honourable Dr. N. B. Khare: Rs. 38,000 consists of the foliowing
three items—pay of officers voted Rs. 7,500.

An Honourable Member: That is all in the book.

The Honourable Dr. N. B, Khare: I cannot remember all these by heart.
I must read from the bopk.

Mr. T. S. Avinashilingam Chettiar: Why was it not brought before the
Standing Finance Committee?

The Honourable Dr. N. B. Khare: If I am allowed to have my say I shall
say. Travelling allowances Rs. 17,000, and other charges Rs. 18,500. These.
constituted Rs. 38,000. With regard to pay of officers, I have {o say that
a P.C.S. officer was appointed as Under Secretary in the Department mstead
of an 1.C.S., s0 the amount has becorne voted, though it was non-veted
before. Then a Pilgrim Officer was appointed for a temporary period. Thirdly,
a gazetted officer was appointed as mmy P.8., and Sir Shafaaut Almad Khan
was appointed for some time as an officer on special duty in the Department.
These items make up Rs. 7,500. As for allowances, the increase is due, om
account nf T.A. of members of the Haj Committee and the Burma Recens-
truction Conference. This refers, I believe, to the conference which I ealled
in Bombay and rot te the Simla conference which was, of course, paid by
the Burma Government. The second reason is increase in dearness allow-
ance, house rent and other allowances also. As regards other chargee, it is
due to contingent expenditure—due to the increase in the volume of work.

Mr. T. T. Krishnamachari: Will the Honourable Member kindly say what
was done at that Bombay Conference, what were the results that emanated
of that conference?

The Honourable Dr. N. B. Khare: The result is not yet available. I
wanted to have information from the people from Burina and T have got ik
That is all.

Mr. T. S. Avinashilingam OChettiar: My question was why it wus .not put
before the Standing Finance Committee as all other supplementary denands?

The Homourable Sir Jeremy Raisman: The reason for that is that sums
below a certain amount are by regular practice not placed before the Standing

Finance Committee. I think in the case of non-recurring expenditure the
limit is one lakh of rupees. .

Dr. P. N. Banerjea: That is too big a limit.

The Honourable Sir Jeremy Raisman: . . and amounts below that are not
usually placed before the Standing Finance Committee.

Maulvi Syed Murtuza Sahib Bahadur (South Madras: Muhaminadun): The
Honourable Member in charge of Indians Overseas said during his reply that
& Pilgrim Officer was appointed for the Haj pilgrimage. I want to knsw in
that connection if he has made a permanent appointment of Huj Pilgrnn Offi-
cer, and if so, who ie the person he has posted in that appointment, what
grade has been given to him, and is he a full time officer »r he has simply
to work during sea voyage or route vovage, both of which are not in existence
now, and it is not known when they will be brought into being.

The Honourable Dr. N. B. Khare: The Pilgrim Officer was appointed
temporarily, and the question of making the appointment permanent ie being
examined. That is all,

Maulvi Syed Murtuza Sahib Bahadur: May I know from the Honourable
Gentleman why, in spite of the Resolution having been passed in this House
regarding the appointment of a Pilgrim Officer, only a temporary arrangement
has been effected and not a permanent incumbent has been appointed?

Maunlvi Mohammad Abdul Ghani: Last season there was no Haj, and if a
temporary appointment iz made, what useful purpose will be served by expend-
ing this amount of money over the appointment of Pilgrim Offic:r? I, therefore,
oppose this, o
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Mr, President (The Honourable Sir Abdur Rahim): The question is:

*That a supplementary sum not exceeding Rs. 38,000 be granted to the Governor
Genersl in Council to defray the charges which will come in course of payment during the
ear ending on the 3lst day of March, 1944, in respect of the ‘Department of Indians

verseas'."

'I'he motion was adopted.
DeMAND No. 21—FINANCE DEPARTMENT.

The Honourable Sir Jeremy Raisman: I niove:

“That a supplementary sum not exceeding Rs. 2,390,000 be granted to the Governor
‘General in Council to defray the charges which will come in course of payment during the
year ending on the 31st day of March, 1944, in respect of the ‘Finance Department'.”

Mr. President (The Honourable Sir Abdur Rahim): Motion moved: :

“That a supplementary sum not exceeding Rs. 2,308,000 be granted to the Governor
‘General in Council to defray the charges which will come in course of payment during the
year ending on the 31lst day of March, 1844, in respect of the ‘Finance Department’.”

Mr. T. T. Krishnamachari: Mr. President, I chould like to have some in-
-formation with regard tn item F—National Savings Burcau. The relevant
reference to the Standing Finance Committee's Proceedings merely says:

A National SBavings Commissioner has been appointed to co-ordinate the activities of
the various Provincial organisations and broadly to direct and control the Savings Move-
ment from the Centre.”

This is at page 2 of the Standing Finance Committee’s Proceedings of the
19th February, 1944. I want to have some more particulars, because appar-
entlv the Standing Finance Committee was either not curious, or was not
furnished with any other information. The House would like to know who
this officer is, what his qualifications are, and.so on. I think if that informa-
tion is vouchsafed to us we would be in a better position to decide whether
we ¢hould vote for this supplementary demand or not.

Mr. T. S. Avinashilingam Chettiar: In the Explanatory Memorandum it
is said that they are going to create a new officer, that is, the National Savings
Commissioner. In the Proceedings of the Standing Finance Committee, the
duties of the Commissioner are explained, and we find:

*‘The main fea't_ures of the movement are (i) the employment of authorised agents on
& commission. . ..

This is a matter about which I should like to say a few words. The
methods in which the savings are effected at the present day are
reprehensible enough. They weigh very heavily upon the people,
but to &ppoint, cornmission agents for the sake of savings is like the appoint-
ment of rapuacious tax collectors- of the East India Company days. I have
no doubt that this will prove a new source of oppression upon j:lw people of
this comntry. Not only that. This will open out a new channel for corrup-
tion of the worst character. These commission agents will go about the
country, take Rs. 100 from the villagers, pay only Rs. 10 to the Governmens
als:\su.vmgs and put the other Rs. 80 in their .pockets. It is our experience
'i‘n. si:si ilsually behmd_ these people there is a certain amount of influence of the

ldars and Police Inspectors. and police constables. These peop! to
the villages and th i i nd the oo
. ag threaten the villagers of all sorts of penalties and the poor
vi tggers are fleeced of their money and that money does not go into the
fhae lca:l;:e:vmgz but it will go into the pockets of the commission agents whom .
the paen r;}er;h elsnﬁ?ilc?]g to appoint for this purpose. The money will go into
Ly ddlemen whom the Government of India and the Finance
e];artment. are trying to avoid in other spheres of life. These middlemen will
:ﬁptoﬁl _the masses and take most of the money for themselves. We think
vhat this 55 @ very vicious system. Especially ; i i
most of the people are uneducated andpa yl;nl y oountr}: Dk i, where
and not love, where most of the ro frightoncd aad s o

1P M.

a8 such we oppose this motion.

r Cowasiee Jehangir (Bombay City:
r X ( 1ty:  Non-Muhammadan U :
question of small savings is one of the greatest importance just n;l:u?nf)or ?ﬁ:
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country. It is of advantage to those who contribute to the savings and also
to the oountry. So far as I know, there is no compulsion in this matter.

Mr. T. S, Avinashilingam Chettiar: Will you read page 9?

An Honourable Member: What about commission agents?

Sir Oowasjee Jehangir: Commission agents will be appointed who wili try

and sell these new cash certificates and they will get a commission for doing
80. There is no compulsion. The point to which I would like to draw the
attention of the Honcurable Member is this. It is said thet the National
Bavings Commissioner has heen appointed to co-ordinate the activities of the
various provincial organisations and to direct and control the suvings move-
ment from the Centre. 1 would have thought that the duties of this Comniis-
sioner were to assist the Provincial Governments or those whowm the Provin-
cial Governments may appoint to do this work and do his best to meet their
requirements. Naturally, he might have to refer to the Government of India.
It may not be in his power but he shculd try his very best to mcet the
requirements of the Provincial Governments, and not put any obstacles in the
way. After all, he may not be able to understand the requirements of ali
parts of India himself and I would suggest that whoever the gentleman is who
is uppointed he should make it his business to take the side of those who
require these facilities and not reject all requests summarily but after due
inquiry from the Central Government or the departmnent of the Central Gov-
ernment who may be required to co-operate. I think it is his duty to see that
such facilities as are required are as far as possible given and not rejected.
. Dr. P. N. Banerjea: Sir, I do not understand what are the real functions of
this officer, the Small Savings Commissioner, and a great deal of apprehension
has been felt and expressed by some Members on this side of the House g8 to
the scope of his duties and the manner in which these duties are likely to be
performed. Now, my Honourable friend, 8ir Cowasjee Jehangir, rose to explain
the position.

Sir Cowasjee Jehangir: I didn't.

_ Dr. P. N. Banerjea: But instead of explaining, he left me in greater confu-
sion.

8ir Cowasjee Jehangir: I did not get up to explain.

Dr. P. N. Banerjea: 1 thought you had been asked by the Honourable the
Finance Member to explain the position.
© Sir Cowasjee Jehangir: On a point of personal explanation. I am not here
to explain the policy of Government. I only explained what was written in the
statement. The Finance Member can speak for himself.

Dr. P. N. Banerjea: Anyway, I did not exactly understand the trend of his
opinion—whether he regarded this officer as a very essential link between the
Central Government and the Provincial Governments or whether he thought
that it was the duty of this officer to carry out the duties entrusted to him by
the Honourable the Finance Member. Well, he was unable to explain that and
left us in greater confusion. Now, I want to kmow, if this gentleman makes
a wrong use of the powers and the duties tlmt are entrusted to him, whether
he will be under the control of the Central Government or whether he will take
ghelter behind the Provincial Governments. Very often it happens that we here
give certain powers to certain officers and these powers are exercised in
consultation with the Provincial Governments and then when we raise these
points here, we are told that the work is done in the provincial sphere. I hope
nothing of that sort will be done.

Then again, I want an assurance that the duties of this officer will not be
performed in a way so as to oppress the people. My Honourable friend, Mr.
Chiettiar, has raised a great deal of apprehension in this regard and unless it is
proved beyond doubt that no such scandal will happen, we will not vote this
demand.

Mr, Kailash Bihari Lall (Bhagalpur, Purnea asnd the Sonthal Parganes:
Non-Muhammadan): I have also to point out %o Government that for the
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purpose of making collections for the national savings 'thie District Magistrate
of Arrah had issued orders which were brought to the notice of this House by
means of an adjournment motion the other day, which was ruled out of order
because the Mover of the motion was not present here. I should like to teke
this opportunity to bring to the notice of the Government that this order had
appeared in the provincial papers also. The order of the District Magistrate
was that every landlord should pay compulsorily to the national savings when
he was making paymeént of the land revenue.

Mr. President (The Honourable Sir Abdur Rehim): Was this order made by
this officer mentioned in this demand?

Mr. Kailash Bihari Lall: No. This order was issued by the Districk
Magistrate . . . . .

Mr. President (The Honourable Sir Abdur Rahim): The question now is the
appointment of this particular officer.

Mr. Kailash Bihari Lall: It is under this officer that this thing is going on
and there must be some authority to control and check such . work in the
provinces under the authority of the Government of India, and the Governmené
of India must be held responsible for the authority that is exercised in respect of
the collection of national savings fund. The officers who are in charge for
collecting this fund should not be allowed by the Government to work in the
manner they are now working. Perhaps it ie in this way that the ultimate
responsibility rests with the Government of India or with the officers under this
Department. Of course, the point that I was going to submit to the Govern-
‘ment was that this is a very serious matter because in Bihar the condition of
;haolaf]nnd]ords is very bad inasmuch as their income has gone down by more than

Mr. President (The Honourable Sir Abdur Rahim): Thas is not relevant to
this supplementary demand. The ‘Honourable Member cannot go into all these
questions.

Mr. Kailash Bihari Lall: I am not going into any question except to point
out that such things are being done by the officers under the Government of
India and for whose pay the Government has brought up this matter.

. Mr. President (The Honourable Sir Abdur Rahim): The Honourable Membcr
is dealing with the question that the landlords are poor and they cannot afford to
pay. That has nothing to do with this supplementary grant.

Mr. Kailash Bihari Lall: The point must be made clear to the Honourable
Member in charge of this Department. Unless I say what is being done by the
officers there, I cannot make my point clear. ‘

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
should refer to the question of appointment of this particular officer.

. Mr. Kailash Bihari Lall: This particular officer is for the purpose of collect-

ing the national savings fund and unless I mention the things that are being

%t:)ne b‘; the officers under him, how can I make the grievance clear to the
ouse

. Mr, President (The Honourable Sir Abdur Rahim): Has this officer passed
the order in question?

- Mr, Kailash Biharl Lall: Of course, this officer cannot be expected to have
passed an order direct to the District Magistrate of Arrah, but surely it is
under his authority )

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
cannot go into any question of policy. :

Mr. Kailash Bihari Lall: T am not saying anything about the policy. I am
not saying that this officer who is in charge of national savings fund and under
whose authority the collections arg being made is personally responsible for this
sort qf thing which is happening in the districts and in the provinces. But the
fact is that it is under the authority of this officer that these collections are
being made. 8o, I was trying to make this point clear to the Honourable
'Maember in charge that if such thipgs are allowed to happen in the districts, it
will be very difficult for the landlords to make payment of the revenue in time.

.....
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The payment of contribution to the National Savings Fund is made a condition
precedent to the payment of land revenue.

Mr, President (The Honourable Sir Abdur Rahim): 1 must ask the
Honourable Member not to dilate upon this, otherwise I will ask him to dis-
«continue his speech.

Mr. Kailash Bihari Lall: If you think that I am not speaking in a relevant
-manner,, I will surely resume my seat, but whatever 1 have said will, I hope, ve
carefully considered by the Government. I trust they will take steps to see that
‘the officers in the district will not indulge in any sort of high-handedness while
<collecting funds under this Department.

Sir Muhammad Yamin Khan: Sir, I will only briefly say one word. We do
Dot accept the principle that the collection should be made on the -basis of
commission agency. The collection should be made on a voluntary basis and if
the Government thinks it necessary, there should be & paid staff . . . . . .

Mr. Pregident (The Honourable Sir Abdur Rahim): It is mow quarter-past
wone and I must adjourn the House for lunch. ’

The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled after Lunch, at Half Past Two of the Clock,
Mr. Deputy President (Mr. Akhil Chandra Datta): in the Chair.

. Sir Muhammad Yamin Khan: Sir, I was referring when the House rose for
lunch that we are opposed to any form of employment of persons for collection
of funds on the basis of commission. This will lead to corruption. It may be
that some relations of the tahsildar or the sub-inspector might be appointed,
and in order to give a better commission to those relations, the tahsildar or the
sub-inspector migh.k force people to buy national savings certlﬁeates This will
Sead to corruption. I think the best method of collection is by making good
propa.ﬂanda by taking the people into confidence, by creating a kind of sympathy
in their minds. I have had my own experience in ‘this respect. During the last
war, in 1915, in my District Sir James Meston, then Lieutenant Governor of
the United Provinces visited the place and I was then a young Barrister practi-
sing in that District and the Lieutenant Governor asked me if I could collect a
sum of Rs. 30,000 from my District for the U. P. Special War fund. 1 under-
took to do it. Instead of collecting only Rs. 30,000, I collected one lakh and
67 thousand.

Dr. P. N. Banerjea: Did you get any commission.

Sir Muhammad Yamin Khan: No; on the other hand, I spent money from
‘my own pocket in touring the district for collection of war fund. It was possible
‘for me to collect such a large sum because great enthusiasm was created in the
minds of people. Everybody was vying with one another to subscribe to the
fund. Everybody whom I approached gladly contributed. Mind you, that was
mnot a loan, they were not war bonds which they could get back after a certain
number of years. It was giving away money once and for all as subscription
to war fund. Great enthusiasm was created in the minds of people, the people
felt it was their war and, therefore, unless they subscribed liberally to the war
fund, they will be the sufferers. If they subscribed, they would win the war,
This was the feeling instilled into their mind. If you get hold of people who
have got a hold on the people, who have got a stake in the country, and if such
'people go about for the collection of national savings certificate, there will be
-good response. What is the use of choosing people who have no hold in the,
.country? What is the use of taking people who flatter the officials? Their
-only claim is that they are in the good books of the district authorities and all
advantage is taken from them. This will certainly lead to corruption. This is
bringing the Government inta disrepute. Tt is creating no enthusiasm in the
minds of the people. The people have got no faith in those people who support
‘the Government officials in the Districts or who speak on behalf of the Govern-
‘ment. The real people who matter, and who are the backbone of the country,
-they are keeping silent, they are not working with you. They sit quietly
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because you have not created any enthusiasm in their wind to support your
cause. 'Therefore, it is that you are driven to this position that you have to rely
on commission agents. The best method of collection is this. The publc
should be enthused over this and then money will flow into the Governmeut
treasury like water into the rivers. You cannot get mouey by coercing people.
They will grumble and Government will be brought into disrepute. So, I think
the appointment of commission agents for collection of national savings certi-
ficate is harmful to the people as well as to the Governineni. It may lead to
many undesirable results, as 1 mentioned last time. I, therefore, think no
money should be spent under this Demand.

Dr. P. N. Banerjea: What happened to the case against the Honourable
Mr. Hoosein Imam which you referred to the other day.

Sir Muhammad Yamin Khan: I do not know what happened in that case. I
understand that some high military official has been put in charge of the
collection of money through national smvings certificate. 1 am also told that
the military officer’s wife also is associated with him as an honorary worker,
taking only travelling allowance. These two, husband and wife, go on tour. I
think .all these things become scandalous and it is high time that Government
put a stop to all these things. Instead of relying on such doubtful people, the
Government should take some people who will do really some good work and
who will create enthusiasm in the minds of the people for this war, who will
make the people feel that it is their war and that they must fight the Japanese
and defend their country. You do not take hand of co-operation that is offerea
to you. If you put a military officer-in -charge of this work, he will be touring
about the country, he may not get into touch with the public, because he does
not know the real views of the public. You must put in & man who knows how
best to tackle the public, not a man who is completely ignorant of public feeling.
That is why I submit that this demand is not justifiable and, therefore, I oppose
it.

Maulvi Muhammad Abdul Ghani: 5ir, | submit that the woney speni on
the salary of the National Savings Comnissioner and his establishment is
absolute waste. I know that the National Savings Commissioner is not taking
proper care for the sale of these certificates all over the country. He is not
taking care to see that people are not unnecessarily harassed and compelled
to buy these certificates. I may inform the House that the Government of
India themselves have fixed a quota for each Province. and I amn given to
understand, subject to correction, that Bihar has been asked to contribute a
sum of rupees six crores by sale of National Savings Certificates. Revenue
of Bihar is about rupees five crores. Several kind of misuse of power is going
on and the National Savings Commissioner is responsible for all these harass-
ments of poor people. The public should not be subject to these hardships
and harassments. I will eite some instances in support of my argument. ln
my part of the country, in Bihar, every licensing authority misuses his powers.
In my locality a magistrate realised five hundred rupees for every renewal of
gun license and failure to purchase a national savings certificate for Rs. 500
would result in forfeiture of the license. Again everv villager who pays one
rupee as chaukidari tax has tc buy a national savings certificate of the value
of ten rupees, i.e., ten times the chaukidari tax. The poor cultivators who
grow sugar-cane are forced to pay a tax of two annas per maund of sugar-cane.
There are plenty of cases like this. Zamindars have beer and are being forced
to purchase National Savings Certificates of considerable amounts before they
are allowed to pay land revenue. These complaints have been from time to
time brought to the notice of the Chief Secretary but the officers are encouraged
by this Savings Commissioner to do these things because they are given re-
wards for selling these certificates, and those who sell for larger sums get
larger rewards. So encouragement is given to harass the people. These 2ase-
loving people do not want to take the trouble to go to these villages and
explain the object of these National Savings Certificates. Tn their zeal and
energy thev want to finish their quota in a verv short time and thus resort
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to these illegal actions. L thik the Government of India would fail in sheir

duty f they do not warn tlus Savings Cominissioner and. through him the

Provincial Governments that their ofticers should not unnecessarily harass the

people and misuse their powers. Sir, 1 oppose the motion.

Dr, Sir Zia Uddin Ahmad: Sir, this question came before the Standing
I'inance Committee and there L supported the proposal and | will state my
reasons here. The first reason for that is that the cultivators have plenvy of
woney in the form of bank notes. We have no consumer goods or gold and
silver, and these people are not bank-minded. The result is that these bank
notes are hidden away and are often eaten up by white ants or otherwise les-
troyed. Therefore, we must try to make them bank-minded so that they can
get some profit out of their savings. One method of doing that is to pay a
liberal rate of interest as in the case of the last war when it went up to even
as much as 7 per cent. The present financial policy of the country will not
allow that now, betause there must be uniformity in all forms of investment.
I'he Finance Member may go so far as to allow in these cases 4 per cent. in
place of the general rate of 3 per cent., but nothing beyond that, as that will
upset the entire machinery of investment. The other thing possible is to
wodify the time limit, that is, instead of 15 years it may be 10 years, and
[ thought that would lead to greater investment. This perhaps will be shown
only by experience. Another thing is that I agree with my Honourable friends,
Sir Yamin Khan and Maulvi Abdul Ghani, that there may be misuse of powers.
Bome one must go to the villages and teach the people and carry on some
kind of propaganda. If you are lucky enough to get a man like Sir Yamin
Khan you can, of course, collect any amount of money. But such men ure
not always available and, therefore, we have to employ paid agents; and shere
are two ways of doing it. Either you efinploy a man on a fixed salary and
tell him to go and sell these certificates, in which case the trouble is that you
have no check on him; he might sit down at one place and write a false liary
that he did this and that. You can also have a system of paying so much
for a certain service that he renders, that is, make the salary commensurate
with the exact collection. In this method the best way is not to give them
a fixed income but pay them on the commission basis. In this case there is
no chance of the man sitting idle without doing any work and then writing =
false diary.

As regards coercion, I think a permanent official will use his influence more
towards coercion than a paid commission agent. The agent gets only a com-
mission and he will not be treated in the same manner as a permanent Gov-
ernment servant with all the authority of Government behind him. So the
commission agent will no doubt be very much handicapped in his work but
certainly the chances of misuse of powers are very mfch less than in the cage
of permanent Government officers.

The other thing I would like to point out is in connection with what is
called the collection of money for donations. This question has been referred
to by members on this side of the House. Donations are very different from
investments. I have got definite complaints in many cases in which the
method of collecting donations for war purposes is being misused; it is being
misused everywhere, in all provinces, districts and tehsils. I have brought ihis
question to the notice of the Governor and I think several other perso;{s have
brought this to the notice of their own Governors that they have got a methmi
which is being misused. The collector is asked to colleet 8o much money: he"
writes to his Sub-Divisional Officers and they in their turn write to the Ktm'u;tgos
who practieally collect double the amount but deposit only 2/3rd of ihat
‘Tere we are not dealing with collection of donations; this is investment ind
we should ensure that the collecting agencies do not keep anything in cheir
own pocket. :Phe chances of misu_se. as we have noticed in the case of collze-
tions of donations, cannot be applied in the case of collections for a deposit of
a particular kind. Therefore, this method may be tried. Tt it does not suceeed
it will not succeed for two reasons, Firstly, the time is rather verv 1nn,r_r: T%
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a person deposits the money he would not know what may bhappen to him
fitteen years later. Ten years is the right period.
The Honourable Sir Jeremy Raisman: The time is twelve years, not fifteen.

Dr. Sir Zia Uddin Ahmad: Even twelve years is more; ten is very good.
The second point is that the rate of interest should be’ greater, but the rate
of interest cannot be altered without changing the entire fabric of the financial
system. These were the things I had in mind when 1 supported this in the
Standing Finance Committee.

Mr. K. B. Gupta (Cities of the United Provinees: Non-Muhammadun
Urban): 1 am one of those who believe in the intensification of this National
Savings drive in the country. But, Bir, I would like to point out that chere
Liave been certain shortcomings in the methods which have been adopted in the
past. Therefore, 1 suggest that the department should fix definite criterions on
which this drive shouid be intensified further in the country. For the pur-
poses of this scheme, 1 would divide the investing public of the country into
two sections: one is the urban population; and the other is the rural popula-
tion. So far as the urban population is concerned, the difficulties are 2ot
much and 1 think the arrangements as they exist at present are somewhat
satisfactory. But so far as the question of the rural investing public is <on-
cerned, I am sorry to point out that whatever methods have been adopted
uptil now, they are not only unsatisfactory but they are very very troublesome
to the people. I will suggest that three criterions should be fixed for furthering
this saving drive in the rural areas: Iirstly, people should be assured by the
creation of such a machinery that they may feel confident that after the war
is over, or when the time comes for the repayment of their investment, they
will be assured of it. I may tell you, Sir, what I mean by this. After the
last war it was found that many small investers—people who are generally
uneducated, poor and weak—found it extremely difficult to realize the money
which they had invested in War Bonds, etc. That fear exists in the minds
of the people even today. When they invest money, they consider that perhaps
they will not get it back. Somehow or other this prejudice has got to be over-
come, and that can only be done by the establishment of a suitable machinery
in rural areas, which for the present will help in collecting the funds and
afterwards will be responsible for securing the return of those investments to
them when the time for it comes. Secondly, the scheme should not be based
on forced investments; it should be only on voluntary basis. Thirdly, my
submission is that you should make it a rule that no administrative machinery
of any of the Provincial Governments will be brought into the picture so far
as the question of collecting these loans are concerned. Sir, I have already
pointed out when we were discussing the Defence of India Rules how many
injuries and what sort of difficulties were inflicted on the people for raising
collection of loang in U, P. T have also pointed out that at least about 25
per cent. of whatever money was realized from the people did not go into
Government coffers at all. It went into the pockets of those indiWduals who
were allowed to collect those loans. I know that the Honourable the Finance
. Menber is quite sympathetic towards this point and he also knows the difficul-

ties when this sort of thing is allowed' to be carried out through the agency
of Police and other petty revenue officials in the villages. Therefore. T suggest
that, as far as possible, he should confine the collection of these investmenis
mostly through banks, post offices or private individuals, or the new machinery
which you may create for collecting these loans, but under no circumstances
it should be left in the hands of the administrative officers of districts. Sir,
these are the onlvy suggestions which I wanted to make.

The Honourable Sir Jeremy Raisman: T am very encouraged to find that
many Members of this House appreciate the impertance of the Small Savings
Movement. Tt is a movement which in my opinion is essentially for the well
being of the people from whatever political point of view one mayv approach it.
'[_‘ha existence of surnlus purchasing power throughout the countrv at a ‘“ime
like this, when inevitably the goods available for purchase are limited. s a
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source of great aunger to the people themselves. It means, as I have often
powted out, that if they try to spend that money they merely force up the
prices of goods and everybody who complains of the hardship of high prices
should be sympathetic to a national savings movement.

The Government of India huve, since a fairly carly stage in the war, madc
vurious efforts to get the savings movement going on an adequate scale, and
I must admit that their experience until recently was not very satisfactory,
and it is obvious that something more was wanted. It has been found in all
countries—and this is a problem which is common to every country at war—
that you cannot tackle a small savings movement in a purely amateur and
voluntary way. There is no doubt that there are many people like my Hon-
ourable friend, Sir Muhammad Yamin Khan, who are willing to provide their
services on a free basis in order to assist a movement of this kind,—and we
have been relying largely on voluntary efforts of that kind—but that in itself
is not sufficient to produce the results which are necessary particularly when
the country is menaced by inflation. You have to tackle the thing in a much
more businesslike manner. It has to be organized. Now, in England and
as far as I am aware, in America and other countries, the movement is orga-
nized on a completely business basis. You have a thorough-going administra-
tion with local branches and organisations and it is dealt with as a complete
—I was going to say department of (Government—organisation. Actually in
England it is headed by a more or less non-official or semi-official organisation.
Nevertheless, it is one that is completely organized on a quasi-governmental

P model. Now, that involves inevitably the employment of personnel

*™  who must be paid. You cannot in a matter of this importance rely
merely on voluntary spare-time services of the well-intentioned people who
happen to be available. I must acknowledge here that in various parts of the
country in the several provinces public spirited people have come forward in
order to try and assist in this movement. But I think they themselves would
be the first to admit the great difficulties they have encountered by trying
to proceed purely on what I may call the spontaneous or spare-time basis for
this kind of work. It is essential to organise it properlv. Now, we have heen
in consultation with the Provincial Governments as to what is the best way
to step up the small savings movement, and it is recognised throughout that
it is a movement which is capable of tremendous benefit to the people, entirely
apart from the war, if you can only get the people interested in Investment
and in savings. Once you get a1 man to put something aside and to begin to
plan as it were his own financial future, he becomes an entirely different being.
The cultivator has for so long been steeped in debt that it was idle for hin,
even to think of anything except the periodic payments which he should make
of the interest on that debt. In many cases he had given up all hope of redem-
ption. Well, now things have tremendously improved. There is no doubt that
whatever other evils may have resulted from the war and from the inerease in
the volume of currency, one great good has resulted, and that is that the
burden of indebtedness has been very greatly decreased. I have evidence of
that in many ways, and it is a very encouraging sign, because I do not think
there was any greater evil which lay like a rightmare on the Indian countryside
than the burden of hopeless indebtedness which could never be discharged.
Well, T was saying that we consulted the Provincial Governments who were
keen to co-operate in this work, but just as in this House different opinions
have been expressed, we found that provinces too had differing ideas. Some ..
provinces said this work could only be done satisfactorily if it were entrusted
to the regular staff. ‘“We do not approve of the idea of any non-official agency
operating in the districts because we feel that abuses may arise. We may not
be able to control their activities.”” On the other hand some provinces said:
“Tf only vou will relieve the administrative staff of the burden of this work,
we would be very glad to assist. If vou will provide some other agenecy arfi
some other means for stimulating the movement, then we will help vou in
every wav.”” Some provinces thought that the remuneration available for this
work should be distributable even to their owm officials, so that in their
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spare-time they might participate and lend their services. Other provinces
s«l:id that *‘in go cifcumgtauces can we agree t.hmth&.rlyk_ci1 our officials should
receive any payment in counection with work of this kind. :

W:ll, girf) t{mae were the differences of opinion whic_h existed. The Central
Government have given a lot of anxious thought to this matter and we are
proceeding on the basis of discussing these opiniong with the provinces In the
light of their own local conditions and their local experience. There is no
question of the Central Government issuing orders to the Provincial Govern-
ments, and the National Savings Commissioner who tours the provinces and
studies and holds discussions with Local Government oﬂicia}a and non-officials,
in consultation with them suggests the best methods by which the movements
may be carried on in the varying conditions of the provinces. He does not, I
must emphasize this, issue orders to the provinces, and he has no powers
whatever to do so: far less could he issue any orders to any
local officers in the way which has been suggested by some of the speakers.

Now the National Savings Commissioner ig an officer who was in the Politi-
cal Department for a number of years and has considerable experience of ordi-
nary administrative work in India. He is an officer of considerable organising
ability. He was a retired officer and we re-employed him for this purpose.
It is very difficult nowadays to get active officers for all the new demands
which arise.

Mr, T. S. Avinashilingam Chettiar: Who is he?

. The Honourable Sir Jeremy Raisman: Colonel Daly. To say he is a military
officer is incorrect. He was a Lesident in various States. He was an officer
originally drawn from the Indian Army, but the greater part of his experience
hae been local administrative experience.

Mr, T. T. Krishnamachari: How old is he? .
The Honourable Sir Jeremy Raisman: He has passed the retiring age.
Mr. T. T. Krishnamachari: He might be in the late 50's?

The Honourable Sir Jeremy Raisman: He retired only two or three years
sgo. He is an officer with enthusiasm. This kind of work is not to every-
body's taste. 1t requires a gocd deal of keenness and enthusiasm and it
requires a certain amount of original thought about the methods to be employed.
My Honourable friend, Sir Yamin Khan, seems to suggest that there is sometﬁing
improper because hie wife has placed her services in the movement in an
honorary capacity. She has gone about, and 1 am very grateful to him and to
her, and assisted in the work in so far as women's organizations could be
brought in to assist. She has helped in that way. She has also helped in devising
various forms of pamphlets which might have a popular appeal.

Mr. T. T. Krishnamachari: You get two people for the payment of one!

Tt.ll“ Hounqurable 8ir Jeremy Raisman: She certainly has helped very
greatly.

Mr. T. T. Krishnamachari: I wish you would pursue that principle in
other departments alsol

Maulana Zafar Ali Khan (East Central Punjab: Muhammadan): May I
ask you one question? If once the principle has been adopted that every
officer when in discharge of his duties should be allowed the benefit of an allow-
ance being given to his ‘better half’ the implication would be very wide. The
Executive Councillors may also require their wiveg to be paid.

_ The Honourable Sir Jeremy Ralsman: I quite agree. But this gentleman’s
avife is not paid and also I am entirely satisfied with the value of the work that
she is rendering, and I have seen something of it. It is very great indeed and
so far from there being any question of scandal or abuse, the Government of
India are definitely in her debt for assisting in the way she has done in this
work. She receives no remuneration whatever. -

_ I described the differences of opinion that have existed in regard to this
kind of work and the importance of trying to co-ordinate it and somehow Ypro-
vide advice to the provinces.
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[Sir Jeremy Raisman. ]

Now, as regards the method of operation, I should say first that I am very
grateful to my Honourable friend, Sir Zia Uddin Ahmad, who has pointed out
exactly the considerations which should underly the scheme which in an expe-
rimental way we are now embarking upon. I think it offers mpre hope of suc-
cess than any method which hag previously been tried, and it is certainly worth
trying in our op:nion. .

As regards authorised agents 1 may say that there is no intention of employ-
ing tahsildars or police constables. Our object as regards the country side
would be as far as possible to seleet local villagers whom the local inhabitants
respect and in whom they have trust. We are very anxious as far as possible
to employ that kind of individual, and not to utilise the ordinary official agency.
A good deal has been said about pressure which has been brought to bear by
official agencies in regard to stimulating the savings movement. I may say
that it is not strictly relevant to this particular demand, but I would like to
emphasise again how important 1t is that the savings movement should be
stimulated. I do not for a moicent wish to lend any support to methods of
undue coercion or to abuse of powers. At the same time, I think it must be
admitted when one envisages the seriousness of the situation which arises if
you do not have any means for inducing saving,—I think it must be realised
that & yery considerable degree of persuasion is justified, and in fact, without
it it is practically impossible to secure the desired results.

I do not think there is anything more that I can usefully add. We have
taken & lot of trouble in thinking about the scheme. We have consulted all
Provincial Governments and various official and non-official authorities. We.
hope that this scheme will be successful and we have little doubt that it is
certainly worth while to embark on this experiment and that the expenditure
involved will he iustified.

Mr. Kailash Bihari Lall: May T put & question to the Honourahle Member?
May T ask the Honourable Member that he would take into consideration the
allegations that have been brought to his notice. in the matter of eollection of
tunds, and will he see that those who are in charge of making collections do rot
adont such means as mav be questionable or mav cause hardshin. . . .

The Honourable Sir Jeremy Raisman: The Honourable Member is making
another sneech.

Mr. Denutv President (Mr. Akhil Chandra Datta): He has asked a question.

The Honourable Sir Jeremy Raisman: T have no knowledge of the actual
scheme to which the Honourable Member refers. Tt is one of the schemes
which the Provincial Government has worked out. Tt is not related directly
to the scheme out of which arises this supplementary expenditure. T have
no doubt that if there have been abuses or unjustified exercise of authoritv
they will be broucht to the notice of the Local Government.

Mr. Deputy President (Mr. Akhil Chandra Datta): The question is:

“That a supplementary sum not exceeding Rs. 2,390,000 be granted te the Governor
General in Council to defray the charges which will come in course of payment during bhe
year ending on the 31st dav of March, 1044, in respect of the ‘Finance Department’.”

The motion was adopted.

Demanp No. 22.—CoMMERCE DEPARTMENT.

The Honourable Sir Jeremy Raisman: T move:

““That a supplementarv sum not exceedinc Rs. 311,000 be granted to the Covernor
General in Council to defrav the charces which will come in course of navment during the
vear ending on the 31lst March, 1944. in respect of the ‘Commerce Dsi)artmen e

Mr. Deputy President (Mr. Akhil Chandra Datta): Motion moved:

“That a supnlementarv sum not exceeding Rs. 3,11,000 be granted to the Clovernor
General in Council to defray the charges which will come in course of pavment gduring the’
vear_ending on the 31st day of March, 1944. in respect of the ‘Commerce Department’.”

Mr. T. T. Krishnamachari: T would like to have some more information in
regard to this supplementary demand. I find that in the Standine Finance
Committee’s Proceedings of the 19th Februarv. and again of the 18th March.
reference has been made to the provision of additional staff for the purpose of
fwlgn trade control. Tn the proceedings of the 19th Februarv, a statement
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has been made before the Committee that export trade control has increased
rapidly of late. I would like to have some more particulars on this matter,
because, as I see, there is no need for any augmentation of the department of
Commerce under this head. What seems to have happened really, as has
been mentioned on the Hoor of the Assembly by several speakers during the
last ten days, is that the export trade control is passing out of the hands of the
Govermment of India into the hands of foreign agencies which huve very ade-
quate representation in this countrv. It might be that some people might feel
that statements made in this House are vague, but if you look at things wilfully
or otherwise through a sinoked-glass everything will undoubtedly be vague,
vyou have to leok at it from my point of view to see the realities of the
situation. But be that as it may, my concern is with the Commerce Depart-
ment. I think there is really no need for any further increase in the staff
because the export trade has passed virtually into the hands of the U. K. C. C.
for one thing and the U. K. Ministry of Food for another. They seem to con-
trol the export of all commodities from this country either to U. K. or the
U. 8. A, or to any Empire country, or for that matter, to any foreign country.
I should like to have some clarification with regard to the precice need for
augmentation of export trade control machinery.

The Honourable Sir M, Azizul Huque (Member for Commerce and Indus-
tries and Civil Supplies): 1t is very difficult for me, after what I have stated,
to give more details. We have said that export trade is coming more and wmore
into importance. It was not so about two years ago, and naturally the staff
which we have got is not enough to deal with both import and export. As I
explained, it is entirely a travesty of fact to say that there is no reason for
having a staff when the U. K. C. C.—my Honourable friend probably means

it—ecan do the rest. )
Mr. T. T. Krishnamacharl: The U. K. Ministry of Food is also available.

They will also assist.

The Honourable Sir M. Azizul Huque: I do not think. That is entirely
misconceiving the nature of the work which has to be done. Surely it was not
for tha sake of pleasure that we merely increased the staff, and even if we do
g0, I think my Honourable friend has never dealt with the Finance Depart-
ment when the administrative department goes in for a new proposal of ox-
penditure. _

Mr. T. T. Krishnamachari: My sympathies are entirely with you.

The Honourable Sir M. Azizul Huque: I can assure my Honourable friend
that this foreign trade control has become a matter of paramount importance
to-day. T have nothing more to say at this stage, except that this foreign
trade control is going to be far more important in the coming year especially
as more and more shipping space is available. If it could be possible for us
to leave things to trade as before during the period previous to the war, if
everybody could have liberty to get things from another country, if there was
enough shipping space, if there was no restriction of commodities coming 1-.
this country, it would not be necessary, but I can assure my Honourable
friend that every bit of article which has to come to this country has to he
planned much ahead. . . . E

. Mr. T. T. Krishnamachari: Excepting gold.

The Honourable Sir M. Azizul Huque: I do not think I have ever dealt in
gold to such an extent that I can give my expert opinion on that matter. It
has to be planned ahead, and we have to calculate on the basis of the past
average as to what it is likelv to be, and then to distribute it in this countrv
and to satisfv the many individuals and claimante and people who come on
their behalf that it is fairly distributed, and then %o ultimately press for more
and more of those commodities. T think this is necessarv. T do not think it
is possible for me to sav anything more at this stage. '

Mr. Deputy President (Mr. Akhil Chandra Datta): The question is:

“That a supplementary sum not exceeding Rs. 3,211,000 be granted to the Governor

General in Council to defray the charges which will come in course of pa; i
rear ending on the 31st dav of March 1944, in respect of the 'Commeroep ep?r:u:i?l?’!.lﬁ the

The motion was adopted.
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DemManDp No. 22A—DEPARTMENT OF INDUSTRIES AND (1vlL SUPPLIES.

urable Sir Jeremy Raisman: Sir, 1 move! .

‘?I'I;J:tnam:‘:pplamentary sum n{rt. exceadi_ni Res. 5,76,000 be granted to t{:e d G?:":ﬁ:
General in Council to defray the charges which will come in course of {‘33'1"19'1 . qu:':iusstries
year qnt_iiug onl_thg”alat- day of March, 1844, in respect of the ‘Department o
and Lcllr‘:d])b:;gtl;a President (Mr. Akhil Chandra Datta): Motion moved : '

“That a supplementary sum not exceeding R 5,76,000 be granted to the Gov en:gr
General in Council to defray the charges which will come in course of paymentf dlur:ingt.ri e
year ending onlvth’a”Z»lst day of March, 1944, in respect of the Department of Industries
and %.ll'l‘&.upg.leiimwhﬂmgm Chettiar: This demand is for the creation of an

. entirely new department. I have been looking at the difference in the duties.
There are two departments in the Government of India. One is under the
Honourable Member for Commerce and the other is under the same Honourable
Member and relates to Industries and Civil Supplies. Both the departments
are in charge of the samc member. When T first saw these t\:vo‘departmen.ts,
it first occurred to me whether departments are not being multiplied to provide
for the ever widening Executive Council.

Dr. P. N. Banerjea: Provide work for them.

Mr. T. S. Avinashilingam Chettiar: I hope there is work. In the Procee-
Gings of the Standing Finance Committee, the reasons for creating this new
department are given: This is what it says:

“Indian industry has shown remarkable development. since the outbreak of the war.
When, however, conditions return to normal, the new and expanded industries will be
faced with a variety of difficulties. In order to give all possible guidance to Indian industry,
so that when peace returns the momentum which it has now received is not lost and indus-
trial development continues over an ever widening field, and in order that careful and
continuous attention is given to the solution of problems relating to civil supplies (other
than the supply of foodstuffs), a separate Department of Industries and Civil Supplies
was created with effect from the 22nd April 1943.”

Now, there are three points on which I want information. May T know
whether they have carried out investigations as to how many industries have
developed and what help the industries will require at the end of the war, what
are the new and expanding industries that the Government have in view;
~econdly, how they propose to encourage them during the war and thirdly how
they propose to support them after the war. These are the points on which I
-hould like to have information. :

The Homourable Sir M. Azizul Huque: I can assure my Honourable friend
ihat if he will kindly come over to me one day I will be able to satisfy him
that this Department of Commerce, Industries and Civil Supplies is not merely
the work of one man. Probably more than one man in the department is
required to deal with two departments. These two departments have to deal
very largely with the economic future of this country, one dealing with the
import and export trade and another dealing with the future of industrial produc-
tion. Quite apart from the problem which my friend has raised, the Department
of Industries and Civil Supplies is now in charge of the entire control measures
which have been adopted with reference to the different consumer goods. 1
have enumerated a list. It is unnecessary for mc to reiterate them and that, I
consider, i8 more than enough work which this department has got for the time
being. But I can inform my friend that in so far as his questions are concerned.
we have already taken up the matter in hand. Tt is with a view to find out as
to what we can do in respeet of the industries which have come in, what
industries should be supported and what should be the future pattern of Indian
industries, that in November last we issued a questionnaire in consultation with
the Policy Committee to all the industries concerned to let us know exactly their
post-war capital and other requirements so that the Government can give the
necessary assistance to the industry in the way of supply of machinery and other
things. Naturally an inquiry of this nature cannot be answered in a. day.
Even the industrial concerns have not been able to give us the answer but we
have already taken up this matter and it will not be possible for me to give a
reply to a question like this except to point out that the fact that the currency
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has been expanded is not merely because that there are others who have come
to this country but because industries are also expanding, which are being
required for war purposes. The iwhole of the Supply Department is concerned
with the purchase of commodities within India. A very large part of it has.
come into being within the lust three years. What will happen to ther.fl after
the war is a matter which is now under the consideration of the different
committees. As I have said, we have called for figures. We' have got replies.
from one or two. We expect replies from others. They are being tabulated and
after tabulation we will be able to say exdetly how the position stands: but we
have taken up this matter. _ _

Mr. T. S. Avinashilingam Chettiar: You have not said what industries you.
are going to support? )

The Honourable Sir M. Azizul Huque: In order to know what their future
requirements are going to be, vou must first know what are the existing condi-
tions today and I can say that in the Supply Department alone a few officers.
have been busy for the last six months merely preparing a list of the industries.
That list is in itself a big list. But we have got many other things before us.
We have got to find out the nature of the raw materials, we have to find out thp
machineries available, power, labour, its distribution, its location and their
general effect on problems of social security. All these matters will have to be-
considered at some stage or other before the whole matter can be considered at.
its proper level.

Mr. Kailash Bihari Lall: Sir, T have to bring to the notice of the Honourable
Member the question of the consumption and distribution of cloth as it is done:
in the districts. /

The Honmourable Sir M, Azizul Huque: Mayv I raise a point of order? I
humbly submit that this question is not relevant to this issue.

Mr. Kailash Bihari Lall: Ts not this matter under the Civil Supplies Depart-
ment? .

The Honourable Sir M. Azizul Huque: Yes. but this demand does not cover
every matter that can come under the Civil Supplies Department.

Mr. Kailash Bihari Lall: So much money is asked for under this demand
but we have not been told who pays for these officers, how they are being paid
and where they are working. . .

The Honourable Sir M. Axizul Huque: I can say that they are certainly not
“{Orking in the districts of Bihar for the time being. I have said that the:
distribution in the provinces is a matter for the Provincial Governments.

Mr. Kailash Bihari Lall: Tf these officers are not in Bihar, there must be
some ageney working for the department in Bihar.

The Honourable Sir M. ArizuleHuque: Tt is the Provincial Government.

Mr. Kailash Bihari Lall: I was wanting to know the way in which this is-
being worked in the province of Bihar. There must be some agency which is in-
charge of . . . . .

The Honourable Sir M. Azizul Huque: I have repeatedly said before that our
scheme of cloth distribution is this. We send out to the different provinces »
certain quantity of cloth. The Provincial Governments name the rail-heads.

- Our duty is to bring the commodities to these rail-heads. Thereafter the
question of distribution, as to whether it will go to Bhagalpur, or Muzzafarpur
or Tirhut, is a matter entirely for the Provineial Government. Our function is.
to see that the commodities reach the rail-heads which are named by the
Provincial Governments. That duty we have done. How the provinces actually
distribute is a matter which I cannot explain. That msatter does not come within
the purview of the Central Government.

Mr. Kailash Bihari Lall: Does not the Honourable Member realise that this-

dual responsibility is not working quite satisfactorily to the credit of the Depart-
ment of which he is in charge?

Mr. Deputy President (Mr. Akhfl Chandrn Datta): The Honourable Member
cannot make a serond speech.
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Maulvi Muhammad Abdul Ghani: Sir, 1 gave notice of a cut motion
under this head. May I move it?

Mr. Deputy President (Mr. Akhil Chundra Datta): The Houourublp Mem-
Ler ought to have moved it earlier. 1 think it is too late now to move it.

Maulvi Muhammad Abdul Ghani: Sir, I stood up but 1 was not able 10
-cutch the eye of the Chair. .

Mr. Deputy President (Mr. Akhil Chandra Datta): In any case, 1 think iv
& too late to move 1t now,

Maulvi Muhammad Abdul Ghani: In that case, 1 may be allowed to have
my say on this Grant. )

Mr. Deputy President (Mr. Akhil Chandra Datta): Certainly. _

Maulvi Muhammad Abdul Ghani: Sir, I want to point out two things.
The first point is that the civil population are put to much inconvenience re-
.garding the supplies of commodities, particularly, cement and other_things.
In reply to a question of mine yesterday, the Honourable Member pointed out
that 150,000 to 170,000 tons of cement has been released for civil needs. But
I find that there are many individuals who are actually in need of cemeit and
‘whose requests are not looked into. The Honourable Member may ask me to
.give him an instance. I am myself an instance.

Mr. Deputy President (Mr. Akhil Chandra Datta): Will the Honourable
Member speak up?

Mr. Abdul Qaiyum (North-West Frontier Province: General): Can’t the
Honourable Member come forward?

Mr. Deputy President (Mr. Akhil Chandra Datta): There is no objection.

(The Honourable Member then came to the front bench.)

Maulvi Muhammad Abdul Ghani: I was submitting, Sir, that there is
-mnuch difficulty in the supply of cement and other materials required by the
public. I was saying that it has been pointed out that about 170,000 tons of
.cement has been released during 1943 for the, use of the civil population. But
I fail to understand why our request is not met with. As an instance, 1 want
1¢ bring to the notice of the Honourable Member in charge that I am trying
{or the last two years to get some cement, but I have not yvet been able to get
at. .

An Honourable Member: Are you building a2 new house?

Maulvi Muhammad Abdul Ghani: No, I require it for repairs only.

The Honourable Sir M. Azizv] Huque: Whose house is that?

Maulvi Muhammad Abdul @Ghani: It is my own house. When I apply to
the Honorary Adviser, sometimes he replies in the negative and sometimes he
keeps silent.

Dr. P. N. Banerjea: Why don’t you put something in the Honorary
Adviger’s pocket? ‘

Maulvi Muhammad Abdul Ghani: I do not know how to do that.

The Honourable 8ir M. Azizul Huque: You can take Dr. Banerjea’s advice.

Maulvi Muhammad Abdul Ghani: As regards the distribution of the stan-
-dard cloth, the other day the Honourable Member pointed out that in Bihar
sbout 21 millions yards is lying unsold. I wish to point out in this connection
that it is due to lack of superintendence over the distributing agency, because
“the agency in Bihar tries its level best to do the sale of National Savings Cer-
- tificates. Recently, they have heen trying to give the monopoly of the sale of
standard cloth to that person who comes forward and purchases a considerable
amount of National Savings Certificates. In this way, people have to suffer.
T hope the Honourable Member will inquire into the matfer and see that such
~things do not recur in the future.

Now, in the matter of services, T find that excluding the Honourable Membyr
“himself, there are 33 officers in the Department of Industries and Civil
‘Supplies. of whom 4 are Muslims. If you include the officers of the subordi-
“nate offices also. then their nuniber becomes 41, of whom 5 are Muslime,
Appointments are made piecemen] and the Muslims get very rare opportunities
of getting into this Department. T hope the Honourable Member will look intn
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ihe legitimate grievances of the Muslims befgre the appointments are actually
made. .
Dr. Sir Zia Uddin Ahmad: Sir, I should like to take this opportunity of
drawing the attention of the Honourable Member for Industries_and Cl_nl
Supplies to two points which 1 raised also on the occasion of the Finance Bill.
The first point is that the time hus come when he must prepare and produce an
anti-monopoly Bill on the lines of the enactment in the United Ki_ng_dor!l. The
second point is that I again wish to bring to his notice the great injustice that
i< done in all ports of Kathiawar. )

The Honourable Sir M. Azizul Huque: That has nothing to do with the

Industries Department,
Dr. Sir Zia Uddin Ahmad: But it relates to the Honourable Memmhber who

i~ in charge of that also. _ )

The Honourable Sir M. Azizul Huque: For the time being, T am a Member
for the Department of Industries and Civil Supplles._

Dr. Sir Zia Uddin Ahmad: This is exceedingly difficult and my Honourable
friend is making out a very nice distinction as sometimes I do. as to whether
I am a Lieutenant-Colonel or the Vice-Chancellor of the University. But h;
should not forget that he is the rame person who has to do justice to both an
he must look into the matter before it is too late. m o

Mr. Deputy President (Mr. Akhil Chandra Datta): The question is:

“That a lzu:{lementnry sum not exceeding Rs. 5.76,000 be granted to .the Governor
General in Council to defray the charges which will come in course of payment during the
year ending on the 3lst day of March, 1944, in resvect of the ‘Department of Industries

U]

and Civil Supplies’.

The motion was adopted.

DemMAND No. 23.—DEPARTMEXT OF LABOUR.

The Honourable Sir Jeremy Raisman: S8ir, I move:

“That a -supplementary sum not exceeding Rs. 73,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment dun'n'g' the
vear ending on the 3lst day of March, 1944, in respect of the ‘Department of I_.abor.:r .

Mr. Deputy President (Mr. Akhil Chandra Datta): The question is:

“That a suppl¢gmentary sum not exceeding Rs. 73,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during the
vear ending on the 3lst day of March. 1944, in respect of the ‘Department of Labour’.”

The motion was adopted.

DeMaND No. 24.—DEPARTMENT oF P0STS AND AIR.

The Honourable Sir Jeremy Raisman: Sir, I move:

“That a supplementary sum not exceeding Rs. 42,000 b2 granted to the Governor
Ceneral in Council to defray the charges which will come in course of payment during the
vear ending on the 3lst day of March, 1944, in respect of the ‘Department of Posts and
Air’.”

Mr, Deputy President (Mr. Akhil Chandra Datta): Motion moved:

‘“That a supplementary sum not exceeding Rs. 42,000 be granted w0 the Governor
General in Council to defray the charges which will come in course of payment during the
year ending on the 3lst day of March, 1944, in respect of the ‘Department of Posts and
Air.”

. Mr. T8 Avi:nuhilingtm Ohettiar: Sir, may I know if the officer appointed
is mgrely for investigating about the post-war aviation problefns or he has been
appointed for arranging for post-war aviation? .

Mr. T. T. Krishnamachari: The Honourable Member cannot go himself
.and that is why he has appointed an officer.

Sir Gurunath Bewoor:  Sir, an officer was placed on special duty in order
to prepare plans for the development of air transport after the war in India.
This memorandum was mentioned before hy me in this House and a copy of
it is now available in the Librarv of the House, and Honourable Members ean
see what work has been done. The object is to prepare plans for the develop-
ment of air transport after the war in Tndia.

Mr. Deputy President (Mr. Akhil Chandra Datta): The question ir:

‘““That a sunnlementary sum not exceeding Rs. 42,000 be granted to the Governor
General in Council to defray the charges which will come in rourse of payment dnring the
:gar .ending on the 31st day of March. 1944, in respect of the ‘Department of Posts and
Ajir'.” -

The motion was adopted.

-
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Demanp No. 25.—WaRrR TRANSPORT DEPARTMENT.
The Honourable Sir Jeremy Raisman: Sir, I move:
“That a supplementary sum not exceeding Rs. 1,79,000 be granted to the Governor
General in Council to defray the charges which will come in course of paynient during the
vear ending on the 31st day of March, 1944, in respect of the ‘War Transport Department’.’”

Mr. Deputy President (Mr. Akhil Chandra Datta): Motion moved:

“That a supplementary sum not exceeding Rs. 1,79,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during the
vear ending on the 3lst day of March, 1944, in respect of the ‘War Transport Department’.'

Mr. T. T. Krishnamachari: Sir, ] want some clarification with regard to
the expenditure that is to be incurred under this demand. I see that the notes
given under the demand mentions that the money is needed for the ‘‘cost of
equipment of Producer Gas Experimental station and expenditure on the pro-
ducer gas reliability trial, and sdvertisement and other charges in connection
with the import of motor vehicles spare parts’'.

Sir, I would like the Honourable Member for War Transport to tell us
exactly what is being done m regard to the making of producer gas plants
which 1 understand 1s being stimulated as a complimentary measure to the
petrol rationing schemie of the Government of India. We have seen in various
parts of India motor vehicles run on producer gas. What exactly are the
Government doing about it? 1 have also seen in my own ecity, Madras, public
service motor vehicles which are being run by producer gas plants stopping
dead in various parts of the city. They start in fhe morning all right but during
the course of the day, they come to a stop. I heard recently that the Local
Government acting undoubtedly as agents of the War Transport Department
have decided to issue liberal petrol rations to the people who were running
these public service vehicles on producer gas formerly. One would like to
know here at this stage, what rules the Government of India have framed with
regard to reliability tests, whether all producer gas plants which are being used
on motor vehicles come under this test. I bave been informed that a very big
transport operator in my part of the country failed to satisfy the test for quite
a long time and that was the reason why the public transport vehicles operated
by him used to stand at various corners of the City of Madras during the day.
It is one thing to have reliability test trial, it is another thing to see that your
agents see that the producer gas plants are tested properly. In this connection.
I should like to mention another fact: we welcome any scheme inaugurated
by the Government of India in order to reduce the consumption of petrol by
public service vehicles so that a little more petrol will be available to private
users. In my part of the country. the mere fact that a man wears a khad:
costume is enough to daran him so far as the issue of petrol rations is concern-
ed. You are immediately classed among those who are engaged in subversive
activities and the cars that you own are supposed to be used for that purpose.
Be that as it may, one would like to know what control the Government of
India exercise on Provincial Governments in the policy that they follow regard-
ing issue of supplementary rations to private owners as undoubtedly thex act
as the agents of the Government of India in regard to petrol rationing scheme.

One other matter, T would here refer, is in connection with import of motor
vehicle spare parts. T have read in the newspapers that in my part of the
country a controversy has been going on between a large importer of motor
spare parts in my City and no less a person than Sir Kenneth Mitchell, who is
acting immediately under the Honourable Member for War Transport. The’
question seems to have been that Sir Kenneth thought that plenty of spare
parts were available but the particular importer in Madras maintained that no
spare parts were available.

Dr. P. N, Banerjea: Are they available here in New Delhi?

Mr. T. T. Krishnamachari: T do not know. T have not got a car here and
so T do not ¥mow anything abnut it. One would like to know exactly what the
Government of India have done in regard to import of motor vehicle spare parts.
It is rumoured that there ia a continuous fight going on between the War
Transport Civil Department and the Military Transport Departments in the
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: ' notor vehicle spare parts. 1 have also heard rumours that the Mili-
:I;:;wlge‘;;u.:zment hj;ve gort Bpali-a parts worth crores of rupees and very oitint
the War Transport Department buys motor spare parts from the black maﬁ- )
material stolen from the stores of the military department. That is perhaps
why the War Transport Department has thought of starting an establishment in _
order to import directly motor vehicle spare parts. There hag been a certain
amount of discussion arising out of this between Sir I?enneth Mlt?he'].l and the
importer in Madras I referred to, who according to Sir Kenneth is in a very
privileged position and would like to dpfy the Government bqth in the matter
of using producer gas plants and also in the matter of supplying motor vehicle
spare parts to the public. Sir, I should like the Honourable Member in charge
of War Transport to enlighten us a little more on these matters.

Mr. T. S. Avinashilingam Ohettiar: Sir, the Honourable the Finance Mem-
ber said in answer to a previous question that supplementary grants of less
than one lakh are not placed before the Standing Finance Committee, but only
demand of more than one lakh cf rupees are placed. Here, I find that this
demand involves a sum of one lakh and seventy five thousand and yet it has
not been placed before the Standing Finance Committee. May we know the
reason why that has not been brought before the Standing Finance Committee?
The second point is an important one. May we know the result of the investi-
gation about producer gas plants? That ig the point which my Honourable
friend, Mr. Krishnamachari, also raised. Have the Government arrived at any
results? If so, may we know the results? 1t is important from this point of
view that if the cost is cheap, will the Government consider the advisability
of making it a post-war measure also, because petrol will have to be imported
from outside, whereas gas can be produced within India, and in view of these
facts, have the Government made researches whether these gas plants can pe

used in post-war period also, so that a cheaper method of transport may be
made available to India?

The Honourable Sir Edward Benthall (Member for Railways and War
Transport): Sir, I rather understood when the discussions were taking place
yesterday and previously that the Honourable Members were not very much
interested in the Budget and placed the whole responsibility upon us in this
Government. But the Honourable Member who spoke now asks me for a
fairly complete statement about the working of the War Transport Department
in respect of motor vehicles. I very much regret that at very short notice like
this and in view of the circumstances, I am not in a position to give him a full
statement but I will try to answer some of the points that he mentioned. .

The items which are being discussed are sumg which have been spent on a
contribution to the Scientific and Industrial Research Board and towards the
cost of initial equipment for the producer gas experimental station at Delhi;
also Rs. 10,000 in connection with the producer gas reliability trials, the object
ci this expenditure being to try to improve the quality of producer gas machines
&0 that the public can be sure that when they are buying producer gas plants
they will be buying something that will be reliable. The position is at the
moment that at least the lease-lend vehicles which have to be fitted with pro-
ducer gas plants can only be fitted with plants which have passed the tests
ai these testing stations. As to what my Honourable friend sayg regarding

- motor buses stopping in Madras I not quite follow from what he said exactlv
what the cause of it is.

Mr. T. T. Krishnamacharl: They were fitted with producer gag planis and
thev are allowed now to switch over to petrol.

The Honourable Sir Edward Benthall: T understand that one of the diffi-
culties in Madras is shortage of charcoal, but T see that in Madrag province
there are today something like 3,281 buses of which 8.133 are on charcoal and
2€ on diesel and 122 only on petrol; so that out of 8,281, 8,133 are on producer
gas. T think there is a certain tendency as in other provinces for people to trv
to get back to petrol because it is easier. But both we in the Centre and the
Provincial Motor Transport Controllers in all the provinces are doing their
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|Sir Edward Benthall. |
utmust to prevent tins, in certar cases 1 think petrol hag to be issued, parti-
cularly on hill sections such as the Nilgiris, where producer gas 18 not quite
etneient with the steep meclimes. Lhere 1s a certain demand also, of course, ior
. petrol for use particularly with lorries where urgent work has to be done for
Government, such as, for instunce, on airields, and in certamn cases petrol is
issued for those purposes. Geucrally speaking, however, the policy is to go
out for the maximum conversion of motor vemecles to producer gas. Progress
lately has been not as rapid as it has been in the past, but it does not mean
that our efforts to continue to effect conversions to producer gas are not ~on-
tinuing.

As regards petrol rationing the policy is still to secure the maximum saving
and we have effected a saving in civilian consumption of about 50 per cent. on
pre-war figures.

Dr. P, N. Banerjea: What about waste in the military department?

The Honourable Sir Edward Benthall: That is, of course, constantly being
watched; it is primarily a matter for the War Department. As regards control,
the control rests with Provincial Motor Transport Controllers. We are pressing
them continually for the maximum siving. As to whether somebody gets an
adequate ration of petrol according to the clothes that he wears is & matter not
for the Central Government but for the Provincial Governments, and I am
quite certain that that is not a cause of discrimination.

As regards spare parts I will look at the records of the debate and see what
my friend has had to say and look into it. My Honourable friend, Mr. Chettiar,
asked about gas plants in thg post-war period. There is no doubt that efficient-
lv run gas plants can compete with petrol plants. But it is more trouble and
drivers are not very keen on them. You have to and should pay the drivers
more for the work involved. Whether or not producer gas will be used exten-
sively after the war is impossible to foresee, but I see no reason why it should
not be; because, as the price of charcoal comes down after the war, as we hope
it will, it will be able better to compete with petrol.

The Honburable Sir Jeremy Raisman: Sir, my Houvourable friend asked a
question as to why this amount, although it exceeded one lakh, has not gone
before the Standing Finance Committee. The rule, as 1 understand it, is that
supplementary demands go before the Standing Finance Committee if they in-
volve new services and amount to either one lakh non-recurring or Rs. 25,000
recurring. If my Honourable friend will look at item A of this supplementary
demand which is over a lakh, he will find that this is due merely to a change of
classification of expenditure from non-voted to voted, and entertainment of
some additional officers, ete. But I imagine that the actual new recurring
expenditure did not exceed the limit which have been laid down. '

" Mr. Deputy President (Mr. Akhil Chandra Datta): The question is:

“That a supplementarv sum not exceeding Rs. 1,79,000 bhe granted to the Governor

General in Council to defray the charges which will come in course of payment during the
vear ending on the 31st day of March, 1944, in respect of the “War Transport Department’.”

The motion was adopted. _
DeMaND No. 26—Foop DEPARTMENT.

The Honourable Sir Jeremy Raisman: Sir, I move:

*That a supplementary sum not exceeding Rs. 1,12,000 be granted to the Governor
General in Council to defray the charzes which will come in course of payment during the
vear ending the 3lst day of March, 1944, in respect of the ‘Food Department’.”

Mr, Deputy President (Mr. Akhil Chandra Datta): Motion moved :

““That a supplementary sum not exceedi
General in (‘ougn!-_)i] to d(‘gn_\' lf]?e L'htﬂl':.':!f e:f?::i \155.] :;611112;0?2 cl:;rf’; a:ft E‘ﬂa t:let:led G?“Tl:r
vear ending the 3lst day of March,.1944. in respect of the ‘Food Departrngnt.‘!'l' wrink The

Mr, Lalchand !’avah_'a.i: Sir, T find that this demand is made to meet ex-
renses due to the creation of additional posts consequent on the expansion of
the department. T also find mention of the Foodgrains Policy Committee, the
Standing Advisory Committee »f the Legislature and the appointment of an
Adwfer_on food. All these are new appointments made for the purpose of
eradicating starvation in Bengal and other places. Ag regards the Foodgrains
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Policy Committee 1 should like to know whether it is a statutory committee
or a departmental one, what is the constitution of the committee, whether it
prepurcs auy report to place it before the Standing Food Committee.

- The Honourable Sir Jwala Prasad Srivastava: It is the Gregory Committec
the report of which was published some time ago.

Mr. Lalchand Navalrai: But do they make any report with regard to policy
and 1s the report placed before the Standing Advisory Committee of this House?

The Honourable Sir Jwala Prasad Srivastava: It is not a continuing com-
ivittee.

Mr. Lalchand Navalrai: I only want to know fromn the Honourable Mem-
ber whether the report of the ¥uodgrains Policy Committee was placed before
" the Standing Advisory Committee for Food, and whether the report
of the Adviser wag also placed before them or not. Further, I
would like to know why this Foodgraing Cominittee was constituted when you
have got a special Adviser on this question, and if the Adviser has given any
scheme why it has not been directiyy placed before the Standing Advisory
Committee and considered there® Why has extra expendilure been incurred
on this other committee? 1 also want to know how far, since these committees
have been uppointed, starvation in Bengal and other places hag gone down,
ond whether as a result of recommendations of these committees more food
has been supplied by Government than they were doing before. Also how far
the measures suggested by this committee have solved the diificulties with
regard to food. Sir, this is a very importent matter and the whole country is
looking forward to what the Houourable the Food Member is going to do . . . .

Sir Cowasjee Jehangir: Sir, I rise to a point of order. Can we raise a
debate on food on a supplementary grant? The Honourable Member is raising
a debate on food.

Mr. Lalchand Navalrai: 1 am only putting questions.

Sir Cowasjee Jehangir: The questions asked are such that it will raise a
debate on food, and we cannot have a debate on food at this time.

Mr. Deputy President (Mr, Akhil Chandra Datta): Order, order. The
J:tgn_ourabie Member is asking a few questions on the working of the Food
Adviser,

Mr. Govind V. Deshmukh (Nagpur Division: Non-Muhammadan): Ig the
Houourable Member unable to reply to these questions?

Mr. Lalchand Navalrai: Sir, I will make one more observation, and then
I shall bave done’ With regard to the portfolio of Food, I am glad that it is
row in the hands of the present Honourable Member, but I would like to know
why after the question of Food was discussed at the last Session by Honour-
able Sir Azizul Hugque, the portfolio of Food was transferred over night to
unother Member . . . . .

Mr. Deputy President (Mr. akhil Chandra Datta): That is another matter.

Dr. Sir Zia Uddin Ahmad: Sir, I gave notice of a Resolution, which un-
fortunately was not balloted, that the Food Department should be abolished.
Therefore, I cannot be a party to any expenditure which the Honourable the
Finance Member may demand in order to strengther this department still
further. The other day I drew the attention of the Honourable Member to
fifteen different points which I mentioned in my speech . . . .

The Honourable Sir Jwala Prasad Srivastava: How many? They were
fourteen, I think. .

Dr. Sir Zia Uddin Ahmad: All right, fourteen poiuts.
to any of those points.

Sir. the next wheat crop is ready and will be coming into the market within
1 week—it may be delayved for a day or two bacause of rains—but the Food
Department has not yet fixed the price at which the wheat should be purchased
and disposed of. We have been waiting for a long time but he i waiting for
orders—in this case. not from Whitehall—from persons who really arg in
position to dictate terms. Unless these orders are received from thnse interest-
A persons, he will not be able tc make up his mind. This iz a verv serione

4 P. M,

1 did not get a reply
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matter in the case of the Food Departinent und we ought to pay serious atten-
tion to it. This is & question which not only concerns food but many other
issues; practically the entire war effort depends on this and therefore 1t ought
to be taken up seriously. Not only does it affect the food problem, but the
purchasing value of the rupee depends primarily on thig article, so that we
are very anxious to know what the Honourable Member has decided. 1 hope
this time he will be able to tell us what price he has fixed for the wholesale
purchase of wheat from cultivators and what price he hag fixed for general sale
in the market. I hope the Honourable Member will get up in time, but 1 am
sure the department is not working so efficiently and the rates which should be
fixed in April 1944 will not be fixed till about April 1945, when it will be too late.
We have got the experience of lust few years. In 1942, a certain price was
fixed. It was immediately altered, because it did not suit some of the stockiste.
In 1943, the same thing happened. Now, we have reached 1944 and there is
absolutely no sign as to what price he is going to fix; whether it will be Rs. 8
or 9 or 10 per maund. This morning I came to know that it ig still under
consideration, but this is the time when people ought to know because the crop
i; being reaped and harvest season has begun. The provinces and the people,
who have to provide food for their dependants, do not know where they stand,
and they are waiting for the decision of the Food Department. Thig is not the
only problem but there are a number of others which require their decision and,
therefore, I say that some definite and clear decisions should be laid down for
the benefit of everyone. I shall be very pleased if the Honourable Member
would enlighten us on these points:

(i) What price he has fixed for wheat and rice for year 1944-457 (The year 1944-45
will begin from the lst of April and so far we have got no idea as to what he is going

to do).
{ii) What arrangements he has made about the supply of food, i.e., food rationing?

Which are the towns he has selected for the introduction of rationing scheme, and from
what dates, and whether in those places he has made any arrangements for the storage of
food? It is said that in some places where food rationing is to be instituted, cards are

there but there is no food available.
(iii) What arrangements he has made about the control of stocks; whether stocks will
he controlled or whether they will not be controlled. (I am very suspicious as to whx it

has not been done so far),
(iv) What penalties he has fixed for those who do not obey the orders of the Govermment
of India? and
_(v) last but not least—and on which the whole thing will depend—why he has not -
mitted me to move the Anti-Hoarding Bill before 1‘..hir,:g Ammlifv. Y nen per

The Honourable Sir Jwala Prasad Srivastava: Who?

Dr. Sir Zia Uddin Ahmad: The Food Department; the Member in charge
of the Food Department I gave notice of that Bill and I gave a copy of that
t> the Honourable the Finance Member,

_Mr. Deputy President (Mr. Akhil Chandra Datta): Order, order. I do not
g:(:::g you can go eo far as to npen the whole question of policy in regard to

Dr. 8ir Zia Uddin Ahmad: T had to lay all my grievances before him, and

the thing . . . . . .

Sir Cowasjee Jehangir: You cannot lay all vour grievances on a supple-
mentarv grant.

Dr. Sir Zia Uddin Ahmad: I can oppose it.

Mr. Deputy President (Mr. Akhil Chandra Datta): Order, order. As a
point of order has been raised, I think T should give my ruling. Now it must be
understood that although it is a supplementary demand there is some scope for
opening to a certain extent the question of the working of the Food Department
due to the creation of additional posts. etc.. consequent on the expansion of the
Department. That being the demand, I think to s certain extent Honourable
Members are entitled to question the working of the Food Department. At the
Eame t‘;me, I must say that vou cannot open a food debate here under this

emand. o
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Dr. Sir Zia Uddin Ahmad: I am talking of the working of the Food Depart-

anent.
"The Honourable Sir Jwala Prasad Srivastava: You had your say.

Dr. Sir Zia Uddin Ahmad: And the greatest defect is that they shut the
mouth of the Members! . _

The Honourable Sir Jwala Prasad Srivastava: You talked for six days the
last time ! ) ) )

Mr. N. M. Joshi (Nominated Non-Official): I rise to oppose this demand.
My reason is this. Sometime ago the Honourable the Food %\Iember informed
the House that he makes weekly reports to the Secretary of State on the Food
situation. Then I asked him whether he will make similar weekly reports to
the Indian Legislature and the Indian public. He said that he would consider
the question and 1 find that he has been considering that question for a long
time. 1 therefore feel that if the Honourable the Food Member does aut
consider that he is more responsible to the Legislature than to the Secretary of
State for India, then this Legislature should not give him this supplementary
demand. I would like the Honourable the Food Member to explain to us and
to tell us whether he is going to make weekly reports to the Legislature as he
does to the Secretary of State for India. .

The Honourable Sir Jwala Prasad Srivastava: To the Legislature?

Mr. N. M. Joshi: Yes, to the Legislature or to the public. If he makes
weekly reports to the Secretary of State why should not we get them too. The
Indian public is very anxious to know what the food situation is and we know
that unless sufficient food is imported into India, the food situation 1s not going
to be much better. 1 would like the Honourable the Food Member to say how
much foodgrains he has imported so far and my suggestion to him is that he
should from time to time make a report regarding the foodgrains which he has
imported. Then I have suggested to the Honourable the Food Member that ve
should tell us which of the recommendations of the Foodgrains Policy Committee
have been implemented by him and to what extent action has been taken. If
his reply is not satisfactory, I shall vote against the demand.

Sir Muhammad Yamin Khan: I think that the House cannot without full
explanation give their vote for this expenditure when we are not satisfied on
many points. I would like the Honourable the Food Member to enlighten this
House on the criticisms which are prevailing in the whole of the country as
regards the food control policy. Whenever you go to the controlled shops you
get allowed and mixed atta. There is maize atfa and other kinds of flour mixed
with wheat flour, but you never get the pure stuff. These conditions prevail
not ouly here but also in the Presidency towns like Bombay and other places.
But my Honourable friend will say that he is not responsible because that comes-
under the jurisdiction of the Provincial Government.

The Honourable Sir Jwala Prasad Srivastava: I have not said that,

Sir Muhammad Yamin Khan: Probably he may. Even so, the first and
primary duty of the Government of India in the matter of these controlled
shops is to see that the articles sold there are at the proper prices and secondly
to ensure that the stuff sold is what it is purported to be. If you say it is wheat
flour, it must be wheat flour and not 80 per cent. wheat and 40 per cent. other
kinds of flour mixed up with it. Otherwise, I do not think the House will be’
‘justified in voting this amount to be wasted. The Honourable Member ought to
know that there is discontent in the country as far as these things are concerned.
Let me cite the example of one or two things that we have purchased from the
controlled shop. We asked for fuel and thev gave us logs of wood instead of
cut wood. We had to get men to cut them up. When we got coal mueh of it
-vas coal dust,

The Honourable Sir Jwala Prasad Srivastava: A sad picture!
8ir Muhammad Yamin XKhan: When you purchase . . . . .,

M. Deputy President (Mr. Akhil Chandra Datta): The Honourable Member
should not go into the details of these matters. '
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Sir Muhammad Yamin Khan: Unless he satisfies us on these points he
cannot get the sanction of our vote just because he has spent this money. Let.
him satisfy us that the money has been spent properly for the benefit of the.
country and not wasted.

The Honourable Sir Jwala Prasad Srivastava: None of those items relate
to these things.

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) resumed
the Chair. ]

Mr. President (The Honourable Sir Abdwr Rahnn) Mr. Neogy.

Mr. K. C. Neogy: perfectly realise that this is not the occasion for raising:
a general debate on the food situation, but at the same time I cannot help-
feelmo that the Honourable Member is hardly entitled to the support -of this-
House for the reason that he has done his best to prevent this House from
having a discussion on the food situation.

The Honourable Sir Jwala Prasad Srivastava: That is wrong.

Mr. K. C. Heogy I'romn the observations alreadv made by several Honour-
able Members it is quite clear that there is a general desire on the part of this.
House to have a debate on the food situation, and I do think that it is not
too late as yet for the Government to reconsider their decision. The Honour-
able Member in a statement which he made in the other House tried to creatle
the impression that there was no general desire on the part of the non-official
Members of the Legislative Assembly. to have a discussion. But I shall stop
there, because I shall not be relevant in developing the point further. I would
at the same time urge upon the Government the extreme desirability of giving
an opportunity to this House of having a general discussion on the food
situation.

I should now like to come to the demand itself. The demand is for the
-smount of Rs. 1,12,000, and we find in the foot-note that this has been approved
by the Standing Finance Committee on the 18th March, 1944. When 1 turn to
the relevant note of the Stnndmg Finance Committee, 1 find that the Standing
Finance Committee recommended a sum of Rs. 98, UOO only. I should like the
‘Honourable Member to explain this discrepancy. T very'much think that there
was some amount of misunderstariding on the part either of the Finance Depart-
ment or of the Food Departinent as regards the amount involved in this case.
1 do hope that in future there will be greater accuracy in such matters. -,

An Honourable Member: Fopd expert.

Mr. K. C. Neogy: I find that the third item, which is mentioned in the note
under this demand, runs thus: ‘“Due to snlar}_r of an Adviser on Food noi
provided for in the original budget’”. It was not even mentioned in the
memorandum which was placed before the Standing Finance Committee. I
do not know when this officer on food was appomted and whether under
.ordinary rules of business of the Standing Finance Committee the Committec
was entitled to know something about this particular appointment for which
we are now expected to vote the necessary money. As this is the first time
when we have this new appointment brought up for discussion on the floor
of the House, I should like the Honourable Member to give us an idea about the
" duties of this oflicer, his experience and so on, how many other advisers the
Honourable Member has alreadv got, and how many more he proposes to
appoint in future. I am rather alarmed at the prospect of having more and more
of such experts being foisted on us. because T find from the memorandum whichk
was placed before the Standing Finance Committee this statement:

“Ax. the activities of the Department are extending, only actual experience will show the
werk involved and the staff pecessary for it. The proposals are based on the reqmrementa
an far as they can be estimated at present.”

When can we expect the Honourable "Membet to.ory haltrto the -expansion of
this Department? A

. Dr. P. N. Baneriea: And the importation of experi's o

Dr. Sir Zia Uddin Ahmad: Onlv at the hmp when *vo‘u "ﬁave zot mth’mq fo

ent.
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The Honoursble Sir Jwala Prasad Srivastava: When the food crisis is over.

Sri K. B. Jinaraja Hegde (West-Coast and Nilgiris: Non-Muhammadan
Rural): The new expenditure was incwrred by the Government of .Indla' k]
connection with the Food Policy Committee. I have gone through their repot.
What we want is a central policy which will be enforced by the provinces.
Under requisitioning orders it has been stated that sufficient rice or wheat
should be left in the villages when requisitioning is made, because the scope cf
distribution of food grains will not mostly include villages but only urban areas.
The policy of requisitioning and also acquiring grains has been left to the
provinces, and whenever a question ariges with regard to short_age of food grawms
in any district, I find the Honourable the Food Member getting up and telling
us that it is a provincial responsibility and not a responsibility of the Centre.
We are asked to vote a huge sum for the purpose of expansion of the Food
Department, and also or the purpose of appointing Advisers. In this connection
I would like to have a categorical statement from the Honourable Member
whether the question of food is going to be seriously considered as a central
responsibility, or whenever a very serious or inconvenient question is rals?,d t-lfe
Food Member would get up and say, this is a provincial matter, the province ie
responsible, we are not responsible. The other day when I wanted to move my
adjournment motion. . . . . '

Mr. President (The Honourable Sir Abdur Rahim):. The Honourable Member
cannot go into all that.

Sri K. B. Jinaraja Hegde: I am only referring . . . .

Dr. P. N. Banerjea: This is by way of example.

Sri K. B. Jinaraja Hegde: This is only by way of example.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
cannot go on citing such examples.

Sri K. B. Jinaraja Hegde: The Food Department has come into existen:e
after the war. It is not a matter which you will find in the Government of India
Act of 1935; it came into_existence, if T remember correctly—only after the
provincial Ministries were withdrawn and after the provinces began to be
governed under section 93. How can the Honourable Member say that this
food policy is a provincial concern and not a central one?

Mr. President (The Honourable Sir Abdur Rahim): That does not arise.

Sri K. B. Jinaraja Hegde: We want a statement from the Honourable
Member whether whenever we find starvation in any district, he is going to ssy
it is a responsibility of the province and not of the centre. Now, I find that my
district is particularly very, very deficient . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member must really confine himself to the supplementary demand.

Sri K. B. Jinaraja Hegde: The demand includes the pay of officers and a
huge staff. I would like to know in this connection for which purpose this
staff and this adviser are to be appointed. If it is for getting proper figures and
making proper calculation as to how much would be required for the purpose of
rationing, then certainly the responsibility for seeing that grain is supplied to
every district, to the urban area, rests with the Central Government.

Mr. President (The Honocurable Sir Abdur Rahim): The Honourable
Member cannot have a debate on that. . )

" 8ri K. B. Jinaraja Hegde: I find it very difficult, Sir, to know as to on what
to talk and on what not to talk, in view of the fact that this House has been
refused an opportunity during this Session of expressing our difficulties in the
different constituencies from which we come. The question of food is the
greatest question of which we should take serious notice, and this House has
been refused an opportunity, while the Upper House has been given an oppor-
tunity. In those circumstances 1 can only say that we oppose this demand.

Mr. Muhammad Nauman (Patna and Chota Nagpur cum. Orissa: Mubham-
madan): On this side of the House we have maintained that this department
has been the dumping ground for any .and. every sort of .thing, and .it was on
this account that my Honourable friend, Dr. Sir Zia Uddin Ahmad, wanted #~
move a Resolution that the department should be abolished.
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Mr. Pregident (The Honourable Sir Abdur Rahim): The Honourable
Member must confine himself to this supplementarv demand,—anything
relevant to that but not beyond if.

Mr, Muhammad Nauman: I will try to do that. We believe that the money
that is being spent on the whole Food Department is not at all warranted and we
do not approve of it; certainly we do not accept any additional expenditure
which is embodied in this supplementary demand. I should like to know what
useful purpose that adviser is able to serve, on whose behalf the demand has
been made, and what are his credentials. Even the approval of the Standing
Finance Committee was not taken, though it should have been consulted.
Besides, I want to impress this fact on the Honourable Member’s attention.
From the composition of the officers and the commissioners who have been
appointed, we notice that the quota of appointment has been yniserably bad so
far as the minorities are concerned. Out of eight commissioners only one
happens to be a Muslim.

Mr. President (The Honourable Sir Abdur Rahim): Now the Honourable
Member cannot go into all that.

Mr. Muhammad Nauman: I only want to impress, with your permission,
that this House feels that the whole department is being mismanaged . . .

Mr, President (The Honourable 8ir Abdur Rahim): But that does not arise
on this supplementary demand. The department is there and it has to be
accepted.

Mr., Muhammad Nauman: In that case we would only say that we do not
approve of the items given here for additional demand, and we would like to
vote it down. '

Mr, Amarendra Nath Chattopadhyaya (Burdwan Division: Non-Muham-
madan Rural): This is a supplementary demand for Rs. 1,12,000—(a) ‘‘mainly
due to creation of additional posts, etec., consequent on the expansion of the
Department, (b) Due mainly to formation of Foodgrains Policy Committee and
Standing Advisofy Committee of Legislature during the year . .”

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
need not read that out. It is there. .

Mr. Amarendra Nath Chattopadhyaya: The original grant was Rs. 26,81,000—
I shall stand corrected if it is not correct, and 26,40,000 have been killed in
Bengal by being deprived of food. It comes to exactly one rupee per head and
now they want 1,12,000 more. Do they mean to kill as many? The policy was
given out in the Gregorv report . . . .

. Mr. President (The Honourable Sir Abdur Rahim): All that does not arise.
The policy cannot be discussed under this demand. This is a supplementary
demand.

Mr, Amarendra Nath Chattopadhyaya: I am not going to discuss the policy,
8ir. The policy was not given effect to at all and yet we find that this
1,12,000 has been added to the expenditure. The advisory committee has
met only for half an hour or few hours and only for two days in the whole year,
and the policy recommended in the report has not been given effect to. We
do not Imow what the salary of the Adviser on Food is. We do not know when
he was appointed and what are his duties. The whole food policy has failed
and yet another 1,12,000 is wante®. We cannot really be a party to this. The
Bupply Department has been working smoothly since 1939 . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member must not go into the working of other departments.

Mr. Amarendra Nath Chattopadhyaya: Sir, I am not going to discuss that—
my point is money is spent unnecessarily on the salary of Adviser. The Depart-
ment of Supply is working smoothly. Why should not our Food Department
be guided by them? :

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
has said that several times.

Mr. Amarendra Nath Ohattopadhysya: Sir, therefore, I oppose this demand
of Rs. 1,12,000.
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Dr. P. N. Banerjea: I wish to ask two questions of the Honourable the Food.
Member. In the first place, I wish to ask what are the exact duties of the
new Food Officer who has been appointed, whether it is one of his duties to.
make reports, secondly, if reports are made, whether those reports are placed
before the Food Advisory Committee and whether the meetings of the F ood
Advisory Committee are held frequently. The food question is a very urgent.
question and if you have an advisory committee it should ineet very frequently,
once & month at least or once in two months and the reports of the Food.
Adviser should be placed before this Committee and the Food Advisory Com-
mittee should be allowed to consider this report and should also be ailowed to-
formulate a policy with regard to distribution and procurement of food. I hope
the Honourable Member will enlighten me on these points.

The Honourable Sir Jwala Prasad Srivastava: In connection with this.
demand, a number of points have been rsised. 1 did not anticipate them and
so, if I do not answer them at length, I hope it will be understood. The main
question seems to be what this Trade Adviser is going to do and who is he.

- Mr. T. S. Avinashalingam Chettiar: Who is he? What is the name?

The Honourable Sir Jwala Prasad Srivastava: The reason for this appoint--
ment is that so far in the department there was no one who knew the trade in
foodgrains, excepting perhaps one European Assistant who knew it to some
extent. There was nobody in the department, therefore, with real experience
of the trade in foodgrains. When we are buying crores worth of grain in the:
surplus provinces, we in the Centre ought to know what are the market rates,
what are the market usages, what are {he trends of prices and what other: prac-
tices prevail in different parts of India. We also wish now to maintain a depart-
ment of statistics to show the movement of prices of all foodgrains throughout
the country. It was obvious that nothing eould be done without a man who-
had experience of the trade in foodgrains. _ :

Mr. Lalchand Navalrai: How was it done before?

Mr, President (The Honourable Sir Abdur Rahim): Order, order.

The Honourable Sir Jwala Prasad Srivastava: We depended very largely on
reports from the Provincial Governments and as we are now committed to an
all~Im}ia policy it was necessary that we should have our own machinery for:
checking up the reports of the Provincial Governments. It was for that reason:
that T thought of the idea and T take the fullest responsibility for it.

Dr. P. N. Banerjea: Credit or discredit? )

The Honqurabla Sir Jwala Prasad Srivastava: I looked out for a man who
knew something about the trade in foodgrains. ’

Dr. Sir Zia Uddin Ahmad: You found the man first and then created the-
post for him? ) i

The Honourable Sir Jwala Prasad Srivastava: I believe that Dr. Zia Uddin
has done that many a time during his administration of the Aligarh University.

Mr. Muhammad Nauman: You have followed him in this case? i

_ The Homourable Sir Jwala Prasad Srivastava: Dr. Zia Uddin is a very old
friend of mine and I believe -he has done it many a time. The need for such:
an officer was urgent and insistent. I looked out throughout the country for
an Indian. I wrote to some very distinguished Indians who are in the business.
but no Indian was prepared to come on the salary which we wanted to offer
namely, Rs. 1,500 a month. We wanted a man with extensive experiencet
Fortunately we got hold of a man who is a Swiss, and who has just retired
from Volkart Brothers, who have large grain business. He has a verv wide-
knowledge of the trade and at my request he has agreed to be with us for a
year or so and give us the benefit of his experience and knowledge of the trade-
in foodgrains. I think it is a very good arrangement and very cheap for she
money that we are spending. As the House is aware, Volkarts have got their
branches all over India and they have very large dealings in foodgrains. This
man had been with them for 80 years and there is not a market in India whick
he goes not know.

ir, the other points raised by my friends here take me into a regular debate
on food. I wish to make it clear to my friends here that I have E}lways beemr
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willing to give to the House every opportunity to discuss food. Last time when
the House wanted to debate food, they started with one day. Then, it came
to two days and in the end they had 5} days. '

Dr. Sir Zia Uddin Ahmad: What ahont my anti-hoarding Bill?

The Honourable Sir Jwala Prasad Srivastava: I think Dr. Zia Uddin is
Jhoarding it somewhere. I am not aware of it and I have not seen it.

Dr. Sir Zia Uddin Ahmad: On a point of personal explanation, Bir. I am
not hoarding it. I have given notice of it and I have sent it to his Department.
I have sent it to the Secretary of his Department and I also gave it to the
‘Honourable the Finance Member. 8Still, I have got no reply.

The Honourable Sir Jwala Prasad Srivastava: The Honourable Member did
-not hoarding it. I have given notice of it and I have sent it to his Department.

So far as the debate this time was-concerned, I persotslly had no objection
to it but the exigencies of Government business, I believe, have prevented the
allotinent of fime. 8o far as 1T am concerned, I have nothing to hide and 1
shall be very glad, indeed, to place my cards on the table each time.

Mr. Neogy wanted to know as to when the Department will cease expanding.
“Well, Sir, the department is just a baby. Tt is only 18 months old and it is
-going to grow up into a hefty man. It will go on growing for a long time yet.

8ir Muhammad Yamin Khan has complained about the alloyed ata. I have
not seen before the alloy of ata, but I am quite aware of the complaint about
the quality of foodgrains.

Maulana Zafar Ali Ehan: You have read about theadulterated ata.

The Honourable Sir Jwala Prasad Srivastava: Adulterated ata poesibly, and
-we are trving our best to eradicate that evil and T want the assistance of every
Member of the House in doing so. .

Sir Muhammad Yamin Khan: Why don’t you have the assistance of your
-own Department? : ’

The Honourable Sir Jwala Prasad Srivastava: We are doing everyihing
possible, but human nature being what it is, we cannot be successful in a day.

Now, my friend, Mr. Joshi, has stabbed me from the back he sits also just
behind me. He says he is going to oppose the grant for some fault of mine,
-of which I am not aware at the moment. I believe he suggested that weekly
reports should be circulated. To whom? I do not seem to remember. I shall
Yook into the matter. We are giving full reports to the Standing Committee of
the Legislature which now meets regularly. There is another meeting convened
two days hence. I am most anxzious to have the Committee as many times
as possible. The only trouble has been that it does not suit the convenience of
‘the Members themselves. Otherwise, I am prepared to call the Standing
Committee of the Legislature every two months and to give them the fullest
report of what is going on. Sir, I shall look into this complaint of Mr. Joshi
and 1 will see whether I can circulate a weekly report to the Members of this
House or publish it in the form of a communique. But I wish to inform the
House that all important matters are published in the form of press statements
regularly by the Department and the report which we send to the Secretary of
Btate is more or less a synopsis of those press statements. So, all that you
need do is to put our press communiques together and you shall get a weekly
report. Still, I shall see whether we cannot circulate regularly the weekly
report or publish it as has been suggested.

Now, Sir, as regards the recommendations of the Foodgrains Policy Com-
mittee, I think that we had already published a statement in the White Paper,
stating what recommendations we have accepted. I do not know what more
Mr. Joshi wants. If he will look up the White Paper, which we laid on the
table of the House last time, I think he will find the answer to his question.

Now, 8ir, Mr. Hegde has raised the question of Provincial responsibility
versus Central responsibility. 1 thought he understood the position quite
<learly. Perhaps he did not attend the last session of the House (Sri K. B.
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Jinaraja Hegde: ‘I did”) when 1 made myself very clear on the subject. We
have repeatedly said that food is now an All-India responsibility. We have an
all-India policy. We exercise supervision and check at every stage as far as
we can. But it must be understood that there are autonomous Provincial Gov-
ernments functioning and we cannot step into their shoes. They have got to
carry out the work. Where it appears to us that they have gone wrong, we give
them sometimes friendly advice, sometimes a stern warning and sometimes a
direction. But that must be left to us. We have got to go warily. So, there
is no confusion in my own mind as to the functions of the Centre and the Pro--
vinces in regard to food. Some people would want us to go much further.
They want us to practically take over the administration of food in the provinces,.
but I would ask you, Sir, whether that is possible or feasible. We have no
machinery. Some inembers are grudging to give me one officer to advise me
on trade. Some Members are not willing to vote even a sum of Rs. 1,12,000..
Would you like to know what is the extent of expenditure incurred by each:
province over the question of distribution of food? It runs into crores of:
rupees and it requires a very big personnel. The Food Department, as it stands:
today, is only a small deparsment, considering the work it is undertaking. I.
would like to warn the House that if the Food Department is to carry out am
all-India policy, then the Department must expand and must have men and:
must have more money. : o

Mr. K. C. Neogy: It must be run more cfficiently.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

‘““That a supplementary sum not exceeding Rs. 1,12,000 be pgranted to the Governor:

General in Council to defray the charges which will come in course of payment during the-
year ending on the 31st day of March, 1844, in respect of the ‘Feod Department”.”’

The motion was adopted. . .

Demanp No. 27.—CENTRAL BOARD oF REVENUE.
The Honourable Sir Jeremy Raisman: Sir, 1 move:

.“That a supplementary sum not exceeding Rs, 1,53,000 he granted to the Governor
General in Council to defray the charges which will come in course of payment during the
year_ending on the 31st day of March, 1944, in respeet of the *Central Board of Revenue’.'™

Mr. President (The Honourabhle Sir Abdur Ruhim) Motion moved:

*“That a rupplementary sum not “exceeding Rs. 1.53,000 be granted to the Governor-

General in Council to defrav “the charges which wiil come in course of rayment during the-
. year ending on the 3lst day of March, 1944, in respect of the ‘Central Board of Revenue'.'
Maulvi Muhammad Abdul Ghani: Sir, I move:

“That the demand for a supplementar‘ grant . of a sum not exceeding Rs. 1,53 ot in:
respect of ‘Central Board of Revenue’ be reduced by Rs. 100.”” ¢ A "000

Sir, this cut motion is intended to draw the attention of the ‘Honourable:
Member to see that the grievances of the Muslims in the services under this:
Department in respect of the ndditional appointments are redressed. T hope he-
will issue strict instructions that more Muslims should be taken into this depart--
ment in respect of all nvw appointments. : L

Mr. President (The Honourable Sir Abdur Rahim): T understand the-
Honourable Member is raising the question of policy about inadequate representa-
tion of Muslims in the services. That eannot be allowed to be discussed under
this Grant,
~ Maulvi Muhammad Abdul Ghani: No, Sir. I am raising the question of
inadequacy of Muslim representation only in respect of new appointments for
which money is now asked for and is going to be spent.” =~ '

Mr President (The Honourable Sir Abdur Rahim): But the Honourable
Member is raising the question of policy.

Maulvi Muhammad Abdul Ghani: Only in so far as it relates to the new
appointments that are going to be made. ' . -

!}‘. President (The Honourable Sir Abdur Ruhim): That mav ‘be. No-
question of policy regarding appointment of Muslims can be discussed now. This
motion is out of order and it cannot be discussed now.. The question js: ..

“That a' supplementary sum not exceediry Rs. 1,53,000 be granted to' the Governor-
General in €ouncil t5 defray the charges which will come in cqurse” of payment “during the
Fear ending on the 3lst Hay of March, 1044, in respéet "of the _‘.'%Fnt'rél Board of Revenue'.'”

The mntion was adopted. -

FRETOTS 3 PR
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DEMAND No. 28—INDIA OFFICE AND HigH COMMISSIONER'S ESTABLISHMENT
. CHARGES,
‘The Honourable Sir Jeremy Raisman: Sir, I move:
“That a supplementary sum not exceeding Rs. 3,29,000 be granted to the Governor
‘Gieneral in Council to defray the charges which will come in course of payment dgrlng‘t.he
year ending on the 3lst day of March, 1944, in respect of the ‘India Office and High Com-

missioner’s Establishment Charges’. .

Mr, President (The Honourable Sir Abdur Rahim): The question 1s: .

“That a supplementary sum not exceeding Rs. 2,29,000 be granted to the Governor
«General in Council to defray the charges which will come in course of payment during the
_year ending on the 3lst day of March, 1844, in respect of the ‘India Office and High Com-
Jmissioner’s Establishment Charges!.”

The motion was adopted.

Demanp No. 30—AupiT.

"The Honourable Sir Jeremy Raisman: Sir, 1 move:

“That a supplementary sum not exceeding Rs, 7,85,000 be granted to the Governor
fGeneral in Council to defray the charges which will come in course of payment during the
_year ending on the 31st day of March, 1944 in respect of ‘Audit’.”

Mr, President (The Honourable Sir Abdur Rahim): Motion moved:

“That a supplementary sum not exceeding Rs, 7,85,000 be granted to the Governor
{General in Council to defray the charges which will come in course of payment during the
_year ending on the 3lst day of March, 1944, in respect of *Audit’.” _

Mr., '.I.F 8. Avinaghilingam Chettiar: Sir, the amount involved is the sum of
Rs. 7,85,000 and it is not a matter of reappropriation either. May I know
‘why this was not placed before the Standing 1E)‘inanree Committee ? :

The Honourable Sir Jeremy Ralsman: Sir, I understand that when it is a
mere excess in expenditure due to automatic causes and no question of policy
and no question of new-.service being involved, there is no need for it to be
placed before the Standing Finance Committee. It comes before the House
:and there is no need for anything to be done further. No question arises except
.4 mere automatic excess of expenditure for reasons explained. It is onmly in
respect of new services where certain amounts are involved that it comes before
the Standing Finance Committee,

Mr. T. S. Avinashilingam Ohettiar: May I take it that when amounts are
:spent much more than the original amount granted thus necessitating supple-
mentary grants being voted, even then it is not put before the Standing Finance
«Committee ?

The Honourable Sir Jeremy Raisman: That is so. Tt happens, for instance,
-that there are many items in regard to which discussions will be useless. For
‘instance, there are items like refynd, ordinary legal refunds which are sometimes
<xceeded by verv large amounts. There is no point in putting them before the
‘Standing Finance Committee. If the refunds are due under the ordinary law,
thev have to be paid.

Mr. T. S. Avinashilingam Ohettiar: The analogv of refund does not hold
.good in this case. The excess here is mainly due to the creation of the office
of the Controller of Food Accounts, the entertainment of temporary staff to cope
with the increased work on account of war. These two, the creation of the
office of Food Controller of Accounts and the temporary staff, are new services
altogether. Thev do not come under old expenses.

The Honourable Sir Jeremy Raisman: But audit is n function which has to
be carried on and if there is more expenditure or new tvpes of expenditure for
audit, then the amount has to be provided for them. It is not much use
discussing that point. Again, there is no point of principle to put before the
Standing Finance Committee, presumably this House desires that expenditure
should be audited always.

Mr, T. 8. Avinashilingam Ohettiar: Yes, we do desire; but this expenditure
should be put before the Standing Finance Commijttee.

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That a supplemen sum not exceeding Rs. 7,85,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during the
year ending on the 3lst day of March, 1844, in respect of ‘Audit’.”

The motion was adopted.
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DEMAND No. 31—ADMINISTRATION OF J USTICE.

The Honourable Sir Jeremy Raisman: Sir, 1 wove:

“That a supplementary sum not exceeding Hs. 13,000 be granted to the Governor
General in Council to detray the charges which will -come in course of payment during ,t:hlo
year ending on the 3lst day of Marcn, 1944, in respect of Admuustration of Justice'.

Mr. President (The Honoursble Sir Abdur Rahim): The question is:
“That a supplementary sum not exceeding Rs. 13,000 be granted to the Governor
General in Council to detray the charges which will come in course of payment during the

st

_year ending on the 3lst day of March, 1944, in respect of Admiuistration of Justice’.
The motion was adopted.
DEMAND No. 32—JaiLs AND CONVICT SETTLEMENTS.
The Honourable Sir Jeremy Raisman: Sir, I move:
“That a supplementary sum not exceeding Re. 97,000 be granted to the Governor

General in Council to defray the charges which will come in course of payment during t;hg
_year ending on the 3lst day of March, 1844, in respect of ‘Jails and Convict Settlements’.

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:
* That & supplementary sum mnot exceeding Rs 87,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during the

R

year ending on the 31st day of March, 1944, in respect of ‘Jails and Convict Settlements’.
Mr, T. S. Avinashilingam Chettiar: Sir, the explanatory memorandum says:

“The amount is required (a) to meet the excess expenditure in connection with the
confinement of ez-military prisoners in Central India Agency jail.”

I should like to know what is the meaning of ‘ez-mi]itarz prisoners’. We
always thought that military prisoners mean persons who have been in the -
military. 1 do not understand what ‘es -military’ means.

The second item in regard towhich the amount is required is:

“to meet the payment of various outstanding bills for the articles purchased by the

Andamans Administration and the payment of dearness allowance to the dependents of
Government servants who remained in the Andamans.”

Well, Sir, the Andamans administration has gone out of our hands before
three years. Why should any bills be outstanding for the last three years?
May I know whether there is any Andumans administration functioning here
in India just as the administration of the Government of Burma is functioning
in Simla or as the administrations of many Governments of Axis-occupied
countries are functioning in London? I do not see how these bills could have
been outstanding for the last three vears, unless it be that the Andamans
administration is functioning here. How much has been paid towards out-
standing bills and how much has been paid towards dearness allowances for
dependents of Government servants who remained in the Andamans?

The Honourable Sir Reginald Maxwell: I can explain at once sbout the es-
military prisoners. They were ez-military prisoners who were evacuated from
the Andamans and they are now being confined in a jail at Indore. We have
got to par this contribution to the Crown Representative in that behalf. I
think that is all the Honourable Member wanted to know about them.

As regards the second item about outstanding bills, T am afraid I cannot give
the Honourable Member separately the figures about these bills and also as
regards dearness allowance to dependents in India. If he wants that informa-
tion perhaps I could give it when the debate is resumed tomorrow.

The Assembly then adjourned till Eleven of the Clock on Wednesday, the
20th March, 1944, :
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